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W.P.No.32734 of 2024

IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED:  10.06.2025

CORAM :

THE HONOURABLE DR.JUSTICE ANITA SUMANTH
and

THE HONOURABLE MR.JUSTICE N. SENTHILKUMAR

Writ Petition No.32734 of 2024
and WMP.Nos.6696 & 11224 of 2025
and WMP.Nos.35576 & 35577 of 2024

Goms E
 S/o.Essakiyapillai  
43  Rk Nagar 1st  Main Road  
Mandaveli  Chennai-600 028 ..  Petitioner

vs
1    The Deputy Registrar                         
     National Company Law Tribunal  Chennai  
     Chennai-600 001

2    Govindarajula Venkata Narasimha Rao  
      Liquidator Of M/s.call Express 
     Constructions (india)private Ltd  B/1201 
     lansum Etania  Puppalagauda  Near Myhome 
     Avatar  Ranga Reddy  Telan

3    Lic Housing Finance Ltd
     Harrington Champers  No.30/1aaa  Block C  
     Second Floor  Abdul Razack 1st Street  
     Saidapet  Chennai-600 015

4    Arrowlink Dealers Private Ltd
     Having Its Registered Office At  29b  
     Rabindra Sarani  4th Floor  Room No.413a  
     Kolkatta-700 073
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W.P.No.32734 of 2024

5    Chitra Perinkulam Raghavan
     Authorised Representive Of Homebuyers Anurag 
      Old 16 New 7 Appadurai Street  Seethamma 
     Colony  Teynampet  Chennai----600 018

6    Pk Ramesh
     Ex-director Of M/s.call Express 
     Constructions(india) Private Ltd  20  Poes 
     Road  1st Street  Teynampet  Chennai-600 018

7    Aneetha Subramaniam
     Resolution Professional Of Call  Express 
     Construction (india) Private Ltd  A2 Sarada  
     Apartments  17/6 sringeri Mutt Road  
     Mandaveli  Chennai--600 028.  .. Respondents

Prayer : PETITION filed under Article 226 of the Constitution of India 

praying for the issuance of Writ of Certiorari calling for the records of the 

I.A.(Liq/3444(CHE)/2024 in C.P.17  of 2023 before  the 1st  respondent 

Tribunal and quash the order dated 18.10.2024 as illegal.

For Petitioner : Mr.T.K.Bhaskar
for Mr.D.Praveen

For Respondents : Mr.AR.Sakthivel
 Senior Panel Counsel – R1
No appearance – R2
 Mr.Elaya Rajkumar
for M/s.Ramalingam Associates – R3
Mr.Dinesh Balachandran – R4
Ms.Chitra Perinkulam Raghavan 
(Party-in-person) – R5
Mr.P.H.Arvind Pandian, Senior Counsel
for Mr.J.R.Jayant – R6
 Mr.Arjun Suresh – R7 
Mr.Maninder Singh, Senior Counsel
for Ms.Smriti Asmita
(for the impleading petitioners)
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W.P.No.32734 of 2024

O R D E R
(Order of the Court was made by Dr.ANITA SUMANTH.,J)

Read this order in conjunction with and in continuation of order 

dated 09.06.2025 that reads as follows:

'Heard  Mr.A.R.Sakthivel,  learned  Senior  Panel  Counsel  for  R1,  

Mr.Elaya Rajkumar for M/s.Ramalingam Associates for R3, Mr.Dinesh 

Balachandran for R4, Ms.Chitra Perinkulam Raghavan (party in person)  

for  R5,  Mr.P.H.Arvind  Pandian,  learned  Senior  Counsel  for  

Mr.J.R.Jayant for R6, Mr.Arjun Suresh for R7 and Ms.Smriti Asmita for  

the impleading petitioner.  Memo of petitioner seeking impleadment be  

filed by end of day today.

List on 10.06.2025 as item No.01.'

2. Memo dated 09.06.2025 has also been filed by the impleading 

petitioners, who represent one faction of the home buyers, reading thus:

'The Petitioners submits as follows:
1.  That we are the impleading Petitioners in the above  

mentioned  petition  who  have  filed  the  above  impleading 
petition WMP No.1224/2025.

2.  That the matter was listed today i.e. 09.06.2025 for  
arguments and during the course of arguments it was stated  
by  the  counsel  for  the  Petitioner  and  the  Respondent 
No.6(Mr.P.K.Ramesh)  that  the  petitioners  of  WP 
No.32734/2024 have proposed for a new resolution plan as  
they have a confirmed resolution applicant.
The impleading petitioner of WMP No.11224/2025 are home  
buyers and are interested to get their flats completed which  
have been abandoned by the respondent no 6 and they have  
suffered huge losses till today.  The impleading petitioners are 
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W.P.No.32734 of 2024

willing to participate  in the process  and are  hereby giving  
their consent for the resolution as per the order that may be  
passed by this Hon'ble Court.
It is prayed that this Hon'ble Court may be pleased to allow 
the  Impleading  Petitioners  to  participate  in  the  resolution  
process in the interest of justice and pass such further order  
or orders deem fit to the circumstances.'

3. In light of the concurrence expressed by all parties, let a meeting 

of the Committee of Creditors (CoC) be convened under the chairmanship 

of the Resolution Professional on 12.06.2025 at 11.00 a.m. at B3, Sarada 

Apartments, 17/6, Sringeri Mutt Road, Mandaveli, Chennai – 600 028 by 

physical/hybrid mode.  

4. No further notice is required to be issued to the parties and this 

order shall be taken to be notice for convening of the meeting of the CoC 

as aforesaid. 

5.  Needless to state, the home buyers and other parties to this order 

who do not form part of the CoC shall attend the meeting solely to ensure 

that their suggestions are put forth before the Committee for consideration.

6.  The  following  are  the  agreed  timelines  to  be  adhered  to 

scrupulously. 

S.No Event Statutory Timeline Estimated 
Last Date

1. Form  G-  Invitation  of 
expression of interest

T 13.06.2025
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S.No Event Statutory Timeline Estimated 
Last Date

2. Last  date  for  submission  of 
expression of interest

T + 15 days 
(Regulation 36A 
(3)(b) of CIRP 
Regulations)

28.06.2025

3. RP  must  preparing  list  of 
eligible Prospective Resolution 
Applicants (PRAs) from the list 
of persons who submitted their 
response to Form G

T + 25 
(Regulation 36A 

(10) of CIRP 
Regulations)

08.07.2025

4. Objections  to  be  received  to 
the list of PRAs finalised by the 
RP

T + 30 
(Regulation 36A 

(11) of CIRP 
Regulations)

13.07.2025

5. RP to publish list of PRAs after 
considering objections

T + 40 
(Regulation 36A 

(12) of CIRP 
Regulations)

23.07.2025

6. Issuance  of  Information 
Memorandum,  Evaluation 
Matrix and RFRP by the RP to 
the PRAs

T + 45
(Regulation 36B (1) 

of CIRP 
Regulations)

28.07.2025

7. Due  Date  for  submission  of 
Resolution Plan

T + 75
(Regulation 36B (3) 

of CIRP 
Regulations)

27.08.2025

7. Therefore, by consent of all learned counsel, and in view of the 

resolution now achieved by virtue of the present order, impugned order 

dated 18.10.2024 passed by the National Company Law Tribunal (NCLT) 

is set aside and the matter remanded to the file of the NCLT, to be listed 

on 01.09.2025 for orders as appropriate. 
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DR. ANITA SUMANTH,J.

and
N. SENTHILKUMAR.,J

8. This Writ Petition is allowed in terms of the above order.  No 

costs.  Connected Miscellaneous Petitions are closed.

 [A.S.M., J]       [N.S., J]
sl           10.06.2025
Index:Yes/No
Speaking order
Neutral Citation:Yes
Note:  Registry is directed to upload and issue 
this order today.

To

1    The Deputy Registrar                         
     National Company Law Tribunal  Chennai  
     Chennai-600 001

Writ Petition No.32734 of 2024
and WMP.Nos.6696 & 11224 of 2025

and WMP.Nos.35576 & 35577 of 2024
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CHENNAI | FRIDAY, 13 JUNE 2025

The properties are being held on "AS IS WHERE IS BASIS" & "AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. All payments relating to purchase of above said property to be made in favour of
Jana Small Finance Bank. The auction will be conducted through the Bank's approved service provider M/s. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information
and For details, help, procedure and online training on e-auction, prospective bidders may contact M/s. 4 Closure; Contact Mr. M Dinesh Contact Number: 8142000735. Email id: info@bankauctions.in/
dinesh@bankauctions.in. For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank authorized officers
Mr. Salil P (Mob. No.9884474084), Mr. Durai Murugan (Mob. No.9841638849), Mr. Ranjan Naik (Mob. No.6362951653) to the best of knowledge and information of the Authorised Officer, there are no encumbrances
on the properties. However the intending bidders should make their own independent inquiries regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is
also a notice to the above named Borrowers/ Guarantor's/ Mortgagors about e-auction scheduled for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor are hereby notified to pay the sum as mentioned above
along with upto date interest and ancillary expenses before the date of auction, failing which the property will be sold and balance dues if any will be recovered with interest and cost.
Date: 13.06.2025, Place: Erode Sd/- Authorized Officer, Jana Small Finance Bank Limited

Property Description/ Schedule: Property-1: Item No.1: All that piece and parcel Land Measuring an extent of 1000 Square Feet, Comprised in Survey No.512, as per Patta No.2485 New Survey No.435/4 is
situated in Erode Village, Erode Taluk, Erode District Tamil Nadu being Bounded on the: North of: Other Property belongs to Marudha Pillai, South of: 20 Links wide East West Pathway, East of: Other Property
belongs to Marudha Pillai, West of: Property belongs to Haji S.N.Anwar. Within the above Boundaries are Measuring Both sides of East West 20 Feet and Both sides of North South 50 Feet Measuring to an extent
of 1000 Square Feet of Land and Building in full.
Item No.2: All that piece and parcel land measuring an extent of 200 Square Feet, Comprised in Survey No.512, as per Patta No.2485 New Survey No.435/4 is situated in Erode Village, Erode Taluk, Erode District,
Tamil Nadu being Bounded on the: North of: Other Property belongs to Marudha Pillai, South of: Properry No.1 belongs to Jahir Hussain, East of: Property belongs to Kanimozhi, Ponnusamy, West of: Property
belongs to S.N.Anwar. Within the above Boundaries are Measuring Both sides of East West 20 Feet and Both sides of North South 10 Feet Measuring to an extent of 200 Square Feet of Land and Building in Full. In
Total of the Property No.1 & 2 the Land Measuring to the Extent of 1200 Square Feet. The Above Described Lands situated in Erode Village, Erode Taluk, Erode District, Lying within the Sub-Registration District of
Erode in the Registration District of Erode. The Property situated at Veerapan Chatram 3rd Municipality Ward-5, Kalaingar Nagar, Door No.166/1.
Property-II: Item No.1: All that piece and parcel land measuring an extent of 3663 Square Feet, Comprised in Survey No.224, New Survey No.134/1 is situated in Vairampalayam Village, Erode Taluk, Erode District,
Tamil Nadu, being Bounded on the: North of: Property belongs to Elavarasan, South of: Property belongs to Aatikka (Property No.2), East of: 25 Feet wide North South Road, West of: Property belongs to Kumaran
and Others. Within the above Boundaries are Measuring North side of East West 104 Feet 9 Inches. South side of East West 96 Feet 6 Inches. East side of North South 3'3"+25'6" +8'6" =37 Feet 3 Inches and West
side of North South 36 Feet 3 Inches Measuring to an extent of 3663 Square Feet of Land and Building in Full.
Item No.2: All that piece and parcel land measuring an extent of 3663 Square Feet, Comprised In Survey No.224, New Survey No.134/1 is situated in Vairampalayam Village, Erode Taluk, Erode District, Tamil Nadu,
being Bounded on the: North of: Property belongs to Jahir Hussain (Property No.1), South of: Other Property belongs to Thirumoorthi and Palaniappan, East of: 25 Feet wide North South Road, West of: Property
belongs to Kumaran and Others. Within the above Boundaries are Measuring North side of East West 114 Feet 9 Inches, South side of East West 104 Feet 6 Inches, East side of North South 14'5"+21'=35 Feet 5
Inches and West side of North South 33 Feet 9 inches Measuring to an extent of 3663 Square Feet of Land and Building in Full. In total of the Property No.1 & 2 the Land Measuring to the extent of 7326 Square
Feet. The above Described Lands situated in Vairampalayam Village, Erode Taluk, Erode District, Lying within the Sub-Registration District of Erode in the Registration District of Erode.

15.07.2025 before 05.00 PM
Jana Small Finance Bank
Limited, No.259/4/129,
Saradha College Road,
Opp. to Anna Salai,

Alagapuram, Swarnapuri,
Salem-636016.

17.07.2025

@

03.00 PM

Property-1:
Rs.4,65,000/- (Rupees
Four Lakhs Sixty Five

Thousand Only)
Property-2:
Rs.8,24,200/-

(Rupees Eight Lakhs
Tewnty Four Thousand
Two Hundred Only)

Property-1:
Rs.46,50,000/-

(Rupees Forty Six
Lakhs Fifty

Thousand Only)
Property-2:

Rs.82,42,000/-
(Rupees Eighty Two
Lakhs Forty Two
Thousand Only)

Rs.1,18,60,066.80

(Rupees One Crore

Eighteen Lakhs Sixty

Thousand and Sixty

Six and Eighty Paisa)

10.07.2025
09.00 AM

to
05.30 PM

19-03-202510-01-2025

1) M/s. J Fazilshama Tex,
Rep. by its Prop. Mr. Jahir
Hussan N, 2) Mr. Jahir
Hussan N, Proprietor of
M/s. J Fazilshama Tex,
S/o. A Natherali, 3) Mrs.
Aathika Beevi J, W/o.
Jahir Hussan, Also at:
Mr. Jahir Hussan N,
S/o. A Natherali

46038640000779
&

46039660001360

1

The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in
particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and "AS
IS WHAT IS BASIS" on the date as prescribed as here under.

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

E-AUCTION NOTICE

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.259/4/129, Saradha College Road, Opp. to Anna Salai, Alagapuram, Swarnapuri, Salem-636016.

Last Date Time & Place for
Submission of Bid

Date and
Time of

E-Auction
Earnest Money

Deposit (EMD) in INR
Reserve Price in

INR
Date & Time of
Inspection of
the property

Present Outstanding
balance as on
11.06.2025

Date of
Possession

Date of
13-2 Notice

Name of Original
Borrower/ Co-Borrower/

Guarantor
Loan Account

Number
Sr.
No.

DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002
Notice is hereby given that the following borrower/s have defaulted in the repayment of principal & interest of the loan facil-
ities obtained by them from the Nido and the said loan accounts have been classified as Non-Performing Assets (NPA).
The Demand notice was issued to them under Section 13(2) of The Securitisation and Reconstruction of Financial Asset
and Enforcement of Security Interest Act 2002(SARFAESI Act) on their last known address. In addition to said demand
notice, they have been informed by way of this public notice.
Details of the Borrowers, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and Amount claimed
there under are given as under:

��
� ���� ������� ����	�

(formerly known as Edelweiss Housing Finance Limited) (Nido),
Registered Office Situated At Tower 3, Wing ‘B’, Kohinoor City Mall , Kohinoor City,
Kirol Road, Kurla (West), Mumbai – 400 070. Regional Office Address: - No.19, 7th Floor, Kochar Towers,
Venkatnarayana Road, T.Nagar, Chennai - 600 017.

1. Name And Address Of The Borrower, Co Borrower, Guarantor And Loan Amount:-
H. CHITRA THANGARASU (BORROWER ), HARIRAMAGANTHI N (CO-BORROWER), AND B NAVEEN KUMAR (CO-
BORROWER) 22 Kallarai Street, Odiyampet, Villiyanjur-605010, Pondicherry, Tamil Nadu
LAN NO: LPONSTT0000099551, Loan Agreement Date: 27.09.2023,
Loan Amount: Rs.13,00,000/- (Rupees Thirteen Lakhs Only) And Lan No: LPONSTH0000099547,
Loan Agreement Date: 27.09.2023, Demand Notice Date:-13-05-2025 NPA Date:- 07-05-2025
Loan Amount: Rs.9,00,000/- (Rupees Nine Lakhs Only)
Amount Due in Rs.13,39,903/- (Rupees Thirteen Lakhs Thirty Nine Thousand Nine Hundred Three Only) and Rs.9,29,233
/- (Rupees Nine Lakhs Twenty Nine Thousand Two Hundred Thirty Three Only) in Total Rs.22,69,136/- (Rupees Twenty
Two Lakhs Sixty Nine Thousand One Hundred Thirty Six Only)

H O M E F I N A N C E

SCHEDULE OF THE PROPERTY:- All That Piece And Parcel Of The Land And House Site Property Lying At Kallari
Street, Kombakkam, Puducherry, Comprised In Ward-L, Block-2, T.S.No.3/3, R.S.No.36/3, Cadastre Nos. 137, Patta
No.364, Plot Bearing No.22, Admeasuring East-West 20feet, South-North 40feet. Totalling To An Extent Of 800 Sq.Ft Of
Plot Area, Including The House Constructed Thereon : Situated At Kombakkam Revenue Village, Puducherry, Within The
Mudaliarpet Commune, Puducherry Municipal Limits, Within The Sub Registration District Of Puducherry And Registration
District Of Puducherry. Boundaries:- North Of : Newly Laid Street; South Of: Land Comprised In T.S.No.3/2; East Of:
Plot No.21; West Of: Plot No.23.
2. Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount:-
GANESH MOORTHY R (BORROWER), DIFFERENT CONSTRUCTION AND CONTRACTOR (CO-BORROWER) ,
JOTHIMANI R (CO-BORROWER) AND KIRUBHA A (CO-BORROWER) No.1/193c, Gobi Main Road, Thulasipuram,
Pappamkullam Post, Avinashi, Tirupur- 641655.
LAN NO: LTPRSTL0000038657, Loan Agreement Date: 22.01.2018,
Loan Amount: Rs.7,50,000- (Rupees Seven Lakhs Fifty Thousand) Demand Notice Date:- 13-05-2025 NPA Date:- 07-05-2025
Amount Due in Rs.3,73,618/- (Rupees Three Lakhs Seventy Three Thousand Six Hundred Eighteen Only)
SCHEDULE OF THE PROPERTY:- In Tiruppur Registration District, Avinashi Sub-Registration, Avinashi Taluk,
Papankulam Village, S.F.No.265/1b, P.Ac.0.82 (P.Hc.0.33.0) Assessed At Rs.1.11 In This Layout Was Formed As Per The
Layout Plan Site No.17 Situated Within The Following Boundaries:- East Of Site No.4,5 And 6; West Of Site No.16; South
Of 20 Feet Wide East West Layout Road; North Of Site No.10. Amdist This Northern Side East To West Measuring 33
Feet, Southern Side East To West Measuring 34 Feet, Western Side North To South Measuring 67 Feet, Eastern Side
North To South Measuring 64 Feet, Thus Making The Above Extent Of 2194 ¼ Sq.Ft Of Land And Building Constructed
Thereon And All Other Appurtenances. Including Right To Use The Layout Roads And Other Mamool Roads To Reach The
Property. (Detailed Description As Per Document No.1680/1999).
3. Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount:-
P SAI KIRUPAVATHY (BORROWER), PRASHANTH C (CO-BORROWER) AND VM CHANDRASEKARAN (CO-
BORROWER) 43/1 V V Giri Road Sundarajapuram, Madurai - 625011.
LAN NO: LMADSTL0000039277, Loan Agreement Date: 28.01.2018,
Loan Amount: Rs.20,00,000- (Rupees Twenty Lakhs Only) Demand Notice Date:- 13-05-2025 NPA Date:- 07-05-2025
Amount Due in Rs.16,71,266/- (Rupees Sixteen Lakhs Seventy One Thousand Two Hundred Sixty Six Only)
SCHEDULE OF THE PROPERTY:- Madurai District, Madurai South Registration District, Madurai Joint 4 Sub
Registration, Madurai South Taluk, No.24 Madakullam Village, Madurai Corporation Ward No.32, Sundrajapuram
Rathinapuram R.S.No.32/1b Of And The Doors, Windows, Almiarh, Laterin, Bathroom, Within The Following Four
Boundaries Of:- North: Building Of Sri Meenakshi Mills Labour Cooperative Store; East: Land In Possession Of
Marimuthu; South: 20ft East West Road; West: House Of Rajmohan; Measuring East-West 44 Feet On The North And
On The South, North-South 56 Feet On The East And On The West –A Total Extent Of 2464 Sq Feet Of Housing Site And
Centering House Constructed Thereon With The Doors, Windows, Almiarh, Laterin, Bathroom, Electric Connection Vide
No.050210011889-Door No.9.5.26 With All Fixtures And Fitting Thereon.
4. Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount:-
PONNUSAMY G (BORROWER), P.ANITHA (CO-BORROWER), D.No: Old No.17, New No.1/196, Karattur, Aathi
Thravidar Street, Pillai Kalathur Village, Namakkal – 637207.
LAN NO: LNAMSTH0000013930, Loan Agreement Date: 25.02.2016,
Loan Amount: Rs.8,00,000- (Rupees Eight Lakhs Only) Demand Notice Date:- 13-05-2025 NPA Date:- 07-05-2025
Amount Due in Rs.8,77,129 /- (Rupees Eight Lakhs Seventy Seven Thousand One Hundred Twenty Nine Only)
SCHEDULE OF THE PROPERTY:- Namakkal Registration District, Paramathi Sub-Registration District, Paramathi Taluk,
Pillaikalathur Village, In Natham S.No.348/1/11, In A Total Extent Of 0.0077.5, In This In A Specific Extent Of 834 Sq.Ft.,
Of Land Within The Following Boundaries: - East Of Govt Karadu Land Property; West Of Muthusamy Other Property;
North Of Subramani Other Property; South Of Common Well Other Property. In This, 834 Sq.Ft., Of Land With Building
D.No.1/196, In This E.B.No.943, With All Easementary Rights.

Place: TAMILNADU Sd/- Authorized Officer
Date: 13.06.2025 FOR Nido Home Finance Limited,

(formerly known as Edelweiss Housing Finance Limited)

You the above Borrower/S are therefore called upon to make payment of the outstanding dues as mentioned herein-
above in full Within 60 Days of this Notice failing which the undersigned shall be constrained to take action under the
SARFAESI act to enforce the above-mentioned securities. Please note that as per Section 13(13) of The Said Act, You
are restrained from transferring the above-referred securities by way of sale, lease or otherwise without our consent.

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount men-
tioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

POSSESSION NOTICE

Sr.
No. Loan No.

Description of the Property: All that piece and parcel of the Vacant Plot No.19
situated at Karpagam Nagar, Morai Madhura, Pulikuthi Village, as per Patta
Morai-2 Village, Avadi Tk., Tiruvallur Dt., admeasuring 983 Sq.ft of land com-
prised in Old Survey No.55/2, Patta No.5455, as per Patta New Survey No.55/
186, situate withinthe Sub-Registration District of Avadi and the Registration
District of Tiruvallur within the Boundaries hereunder: Item-I: North by:
Property of Sivakumar and Item-II mentioned property, South by: Plot No.20,
East by: Plot No.18, West by: Plot No.24. Measuring: On the Northern side:
29.9 Feet, On the Southern side: 30.0 Feet, On the Eastern side: 22.6 ¾ Feet,
On the Western side: 22.6¾ Feet. Admeasuring 684 Sq.ft of vacant plot. Item-II:
North by: 23 Feet wide Road, South by: Item-I mentioned property, East by:
Property of Sivakumar, West by: Plot No.24. Measuring: On the Northern side:
05.0 Feet, On the Southern side: 05.0 Feet, On the Eastern side: 61.11 ¼ Feet,
On the Western side: 61. 11 ¼ Feet. Admeasuring 299 Sq.ft of Vacant Land. Total
Admeasuring (ltem-1 684 Sq.ft and Item-2 299 Sq.ft) = 983 Sq.ft of Vacant Plot.

Borrower/
Co-Borrower/

Guarantor/ Mortgagor

Date/ Time
& Type of
Possession

13(2) Notice Date/
Outstanding Due
(in Rs.) as on

34229610000184
1

1) Mr. Ravi Kumar,
2) Mrs. Deepa Ravi

04/04/2025.
Rs.11,07,739.00
as on 03-04-2025

12-06-2025
01:27 PM
Physical

Possession

Description of the Property: All that piece and parcel of the Plot and bearing
No.18A (Northern Portion) measuring1 1200 Sq.ft., comprised in S.No.23/2A &
S.No.36/13 of Kolathuvanchery Village, Sriperambudur Taluk, Thiruvallur District
and the Land Bounded on the: North by: 24 Feet Road, South by: Plot No.18
(part), East by: Plot No.17, West by: 24 Feet Road. Measuring: East to West
on the Northern side: 40 Feet, East to West on the Southern side: 40 Feet, North
to South on the Eastern side: 30 Feet, North to South on the Western side: 30
Fee. Situate within the Sub-Registration District of Joint-I SRO Saidapet and the
Registration District of Chennai South.

33598640000287
33599660000451

&
33599660000448

2 1) M/s. Srideiveegam
Construction, Promr.
Dhanasekar, 2) Mr.

Dhanasekar, Prom./ S.
Sri Deiveegam
Construction,

3) Mr. Rajamanickam

08/04/2025.
Rs.29,84,610.04
as on 07-04-2025

12-06-2025
11:57 A.M.
Symbolic

Possession

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.
Place: Chennai Sd/- Authorised Officer,
Date: 13.06.2025 For Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.28/36, 1st Floor, Southwest
Boag Road, T Nagar, Chennai-600017.

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

BAJAJ HOUSING FINANCE LIMITED
Corporate Office: Cerebrum It Park B2 Building, 5th Floor, Kalyani Nagar, Pune,
Maharashtra - 411014., Branch Office: Bajaj Housing Finance Ltd, Ground floor,

Chateaud Ampa, No.37, Nelson Manickam Road Chennai-600029
Authorized Officer's Details: Name: Rathish Ramachandran, Email ID:

Rathish.ramachandran@bajajhousing.co.in, Mob No. 8778385461 / 9940155459

E-Auction Sale notice for Sale of Immovable Assets under the under the securitisation and reconstruction of
financial assets and enforcement of the security interest act 2002 read with proviso to rule 8(6) of the Security
Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the
Borrower (s) and Guarantor(s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the physical possession of which has been taken over by the Authorized Officer of the Bajaj
Housing Finance Ltd (Secured Creditor), will be sold on "As is where is", "As is what is", "Whatever there is"
and "Without Recourse Basis" for recovery of the loan dues, applicable interest, charges and costs etc.,
payable to Bajaj Housing Finance Ltd as detailed below.

Terms and Conditions of the Public Auction are as under:
ll The Secured asset will not be sold below the Reserve price. ll The Auction Sale will be online through e-auc-
tion portal.. ll The e-Auction will take place through portal https://bankauctions.in, on 15-July-2025 from 11:00
AM to 12:00 PM to onwards with unlimited auto extension of 5 minutes each. ll For detailed terms and condi-
tions please refer company website URL https://www.bajajhousingfinance.in/auction-notices and for any
clarification please connect with Authorized officer.
Date: 13/06/2025. Authorized Officer (Rathish Ramachandran)
Place: Chennai Bajaj Housing Finance Limited

Description of the Immovable Property: All that piece and parcel of Flat no. F-1 in the first floor of an area of 781
sq. ft., ( inclusive of common area and one covered with car park ) together with 416.16 sq.ft., undivided share of
land out of 2400 sq.ft., comprised in Survey No.685/1D1 of Madambakkam Village, bearing Plot No.162 Eastern
part, 8th cross street, Sudharsan Nagar, Madambakkam, Chennai - 600073., Tambaram Taluk, Kancheepuram
District and bounded on East : Plot No.161, West : Plot no.162 western Part, North : 8th Cross street, South : Plot
no.169 (part). Measuring On The East to West on the Northern Side : 40 Feet, East to West on the Southern Side
: 40 Feet, North to South on the Eastern Side : 60 Feet, North to South on the Western Side: 60 Feet.

Details of Borrower/Co Borrowers
and Loan Details

1. Date & Time of E-Auction,
2. Last Date of Submission of
EMD, 3. Date & Time of the

Property Inspection

1. Reserve Price,
2. EMD of the Property,

3. Bid IncrementLAN: H403HHL0293274
and H403HLT0294715

1.Angappamoorthy Arumugam
(Borrower), 2.H Pushpavalli

(Co-Borrower) Both At F1 Plot 162 Sudharshan
Nagar 7th Street Madambakkam

Kancheepuram 600126, Near By, Amman
Temple, Chennai, Tamilnadu-600126

Total Outstanding: Rs.37,06,855/- (Rupees
Thirty seven lakhs six thousand eight hundred

and fifty five Only) as on 31/05/2025 along with
future interest and charges accrued w.e.f.

31/05/2025

1) E-Auction Date :-
15-July-2025 Between 11:00

AM To 12:00 PM With Unlimited
Extension of 5 Minutes,

2.) Last Date of Submission of
EMD With KYC Is :- 14-July-
2025 Up To 5:00 P.M. (IST.),

3.) Date of Inspection: 13-June-
25 to 14-July-25 Between 11:00

Am To 4:00 Pm (IST).

1) Reserve Price:
Rs.30,00,000/- (Rupees

Thirty lakhs Only)
2) EMD: Rs.3,00,000/-

(Rupees Three lakhs only)
10% of Reserve Price.
3) Bid Increment -

Rs.25,000/- (Rupees Twenty
Five Thousand Only) & In

Such Multiples.

APPENDIX IV -A [Rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-AUCTION – STATUTORY 15 DAYS SALE NOTICE
Sale by E-Auction under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and The Security
Interest (Enforcement) Rules, 2002.
Notice is hereby given to public in general and in particular to borrower and guarantor that below mentioned property will be sold on “AS IS WHERE
IS , “AS IS WHAT IS” AND “WHATEVER THERE IS” for the recovery of amount as mentioned in appended table till the recovery of loan dues. The
said property is mortgaged to M/s Nido Home Finance Limited (formerly known as Edelweiss Housing Finance Limited) for the loan availed by
Borrower(s), Co borrower(s) and Guarantor(s). The secured creditor is having physical possession of the below mentioned Secured Asset.

��
� ���� ������� ����	�

(formerly known as Edelweiss Housing Finance Limited) Regd Office: 5th Floor ,Tower 3, Wing B, Kohinoor City Mall,
Kohinoor City, Kirol Road, Kurla (W), Mumbai-400070. Regional Office at No.19,7th Floor, Kochar Towers, Venkatnarayana Road, T.nagar, Chennai – 600017.

Name of Borrower(s)/Co
Borrower(s)/ Guarantor(s) Amount of Recovery Reserve Price and EMD Date & Time of

the Auction

H O M E F I N A N C E

Date & Time of the Inspection:- 20-06-2025 between 11.00 am to 3.00 pm Physical Possession Date:- 05-10-2024

MOHAN HARI (Borrower)
M RAMANI (Co Borrower)

Rs.24,07,028-(Rupees Twenty Four
Lakhs Seven Thousand Twenty Eight

Only) as on 19.05.2025 + further
Interest thereon + Legal Expenses

for LAMBSTL0000088723

Rs.68,54,000/- (Rupees Sixty Eight Lakhs
Fifty Four Thousand Only)

Earnest Money Deposit:- Rs.6,85,400/-
(Rupees Six Lakhs Eighty Five Thousand Four

Hundred Only)

30-06-2025 Between
11 am to 12 pm Noon

(With 5 Minutes
Unlimited Auto

Extensions)

Description of the secured Asset: All That Piece And Parcel Of Land With Building Bearing New Door No.48a-Part, Srinivasaperumal Koil 2nd
Street, Thiruvottiyur, Chennai – 600019, Land Measuring An Extent Of 1974.5 Sq.Ft., Out Of 3910 Sq.Ft., Comprised In S.No.237/1 Part, And
502/1b Part, Situated At Thiruvottiyur Village, Thiruvottiyur Taluk, Chennai District, Within The Limit Of Chennai Corporation, And Being Land
Bounded On The:- North By: Land And House; South By: Property Belongs To Mr.L.E.Giri And Srinivasaperumal Koil 2nd Street; East By:
Property Belongs To Mr.Murugesan And Mr.Munusamy; West By: Property Belongs To Mr.Gopal. Admeasuring: East To West On The Northern
Side : 11 Feet; East To West On The Southern Side : 11 Feet; North To South On The Eastern Side : 88 Feet; North To South On The Western
Side : 88 Feet; Admeasuring 968 Sq.Ft, And East To West On The Northern Side : 33 Feet; East To West On The Southern Side : 33 Feet; North
To South On The Eastern Side : 32 Feet; North To South On The Western Side : 29 Feet. Measuring 1006.5 Sq.Ft., In All Total 1974.5 Sq.Ft.,
Situated Within The Sub-Registration District Of Tiruvottiyur And Registration District Of Chennai North.
Note:- 1) The auction sale will be conducted online through the website https://sarfaesi.auctiontiger.net and Only those bidders holding valid
Email, ID PROOF & PHOTO PROOF, PAN CARD and have duly remitted payment of EMD through DEMAND DRAFT/ NEFT/RTGS shall be eligi-
ble to participate in this “online e-Auction”.
2) The intending bidders have to submit their EMD by way of remittance by DEMAND DRAFT / RTGS/NEFT to: Beneficiary Name: NIDO HOME
FINANCE LIMITED, Bank: STATE BANK OF INDIA Account No. 65226845199 -, SARFAESI- Auction, NIDO HOME FINANCE LIMITED, IFSC
code: SBIN0001593.
3) Last date for submission of online application BID form along with EMD is 29-06-2025.
4) For detailed terms and condition of the sale, please visit the website https://sarfaesi.auctiontiger.net or Please contact Mr. Maulik Shrimali
Ph. +91- 6351896643/9173528727, Help Line e-mail ID: Support@auctiontiger.net.
Mobile No. 9962784954/8667572466. Sd/- Authorized Officer
Date: 13.06.2025 Nido Home Finance Limited, (Formerly known as Edelweiss Housing Finance Limited)
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CHENNAI | TUESDAY, 17 JUNE 2025

Whereas you the below mentioned Borrower's, Co-Borrowers, Guarantors and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non-performing Asset, whereas Jana Small Finance Bank
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Sr.
No.

Name of Borrower/
Co-Borrower/ Guarantor/

Mortgagor
Details of the Security to be enforced

Date of NPA
& Demand
Notice Date

Amount Due
in Rs. / as

on

Loan Account
No. & Loan
Amount

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business
Park, Challaghatta, Bangalore-560071. Branch Office: No.259/4/129, Saradha College Road, Opp. to Anna Salai, Alagapuram, Swarnapuri, Salem-636016

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown
in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan
account as on the date shown in Column No. 6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in
Column No. 4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.
Date: 17.06.2025, Place: Salem Sd/- Authorised Officer, For Jana Small Finance Bank Limited

1) Mr. Karthick M,
S/o. Marimuthu, No.3/168,
Veemanur, Chinnanur, Salem-
636122. 2) Mrs. Madhammal,
D/o. Marimuthu, No.3/168,
Veemanur, Chinnanur, Salem-
636122.

Loan Account
No.

30459630000451
Loan Amount
Rs.3,30,000/-

All the piece and parcel of the immovable property with building bearing Tamil Nadu, Salem
District, Salem East Rd, Salem East Joint No.1 Sub Rd, Veranam Village, Salem Taluk, in
Survey No.77/6 as Patta No.362 related land with building situated with the following
Boundaries on: On the East of Allimuthu Agri. Land, On the West of North-South
Panchayat Road, On the South of Property belongs to Chinnathaye, On the North of Agri.
Land sold by Sengodagounder. Admeasuring East-West North side 66½ feet, South side 69
feet, North-South both side 22 ½ feet Totally 1524½ Sq.ft of land in full and with all pathway
rights and easement rights annexed thereto.

NPA Date:
01.06.2025

&
Notice sent

on
16-06-2025

Total
Amount
as on

12-06-2025
Rs.

2,91,430.70

1

1) Mr. Ravikumar Kandasamy,
S/o. Kandasamy, D.No.
6-183148, Kozhikattanur,
Kanakkupatti Privu, Arurpatti
Village, Omalur (Tk), Salem-
636502. 2) Mr. Kandasamy,
S/o. Utthaman, D.No.6-183148,
Kozhikattanur, Kanakkupatti
Privu, Arurpatti Village, Omalur
(Tk), Salem-636502.

Loan Account
No.

46570430000060
Loan Amount:
Rs.5,00,000/-

All that piece and parcel of the immovable properfy with Building bearing Tamil Nadu, Salem
Dist., Salem West Rd, Tharamangalam Sub Rd, Omalur Taluk, Arurpatti Village, Patta
No.2102 Survey No.194/7B Punjai Hect.0.12.5 Asst.0.70. related land with building
(30X22=660 Sq.ft of R.C.C. terraced Building) situated with the following Boundaries on:
On the East of Property belongs to Murugan and Panchayat Road, On the West of
Property belongs to Palanisamy, On the South of Property Property belongs to
Chinnapaiyan, On the North of Property belongs to Palanisami. Admeasuring Totally 0.06
½ Cent (0.02 ½ cent of land sold to Mr. Murugan out of 0/09 cent) of land in full and with all
pathway rights and easement rights annexed thereto.

NPA Date:
01.06.2025

&
Notice sent

on
16-06-2025

Total
Amount
as on

12-06-2025
Rs.

4,78,063.32

2

1) Mrs. Palaniyammal, W/o.
Rajamani, No.7 234, Iyneri
Karai, Avadadhur, Savariyur,
Salem-636501. 2) Mr.
Rajamani M, S/o. Madhaiyan,
No.7 234, Iyneri Karai,
Avadadhur, Savariyur, Salem-
636501.

Loan Account
No.

46579440001130
Loan Amount:
Rs.6,00,000/-

All that piece and parcel of the immovable property bearing Tamil Nadu, Salem Dist.,
Salem West Rd, Jalagandapuram Sub Rd, Avadathur Village, Mettur Taluk, Old Survey
No.182/2B as per Patta No.1901 New Survey No.182/19 related land with building situ-
ated with the following Boundaries on: On the East by Colony Main Road, On the
West by Property belongs to Loganathan in Plot No.30, On the South by Property
belongs to Kamala, On the North by 18 feet Width East-West common Street.
Admeasuring East-West North side 55 feet, South side 51.75 feet, North-South East side
39.5 feet, West side 40 feet Totally 2121.75 Sq.ft in full and with all pathway rights and
easement rights annexed thereto. Plot No.32.

NPA Date:
01.06.2025

&
Notice sent

on
16-06-2025

Total
Amount
as on

12-06-2025
Rs.

4,40,505.60

3

1) Mr. M Sathishkumar, S/o.
Mohan, No.1/67, Odakadu,
Thaneerpandahalpalayam,
Unjanai Village, Tiruchengode
Taluk, Namakkal District-
637205. 2) Mrs. Akila
Ramasami, D/o. Ramasami,
No.1/67, Odakadu, Thaneerpa-
ndahalpalayam, Unjanai
Village, Tiruchengode Taluk,
Namakkal District-637205.
3) Mrs. Rajamani Kandasamy,
D/o. Kandasamy, No.1/67,
Odakadu, Thaneerpandahalpa-
layam, Unjanai Village,
Tiruchengode Taluk, Namakkal
District-637205.

Loan Account

No.

30229630000258

Loan Amount:

Rs.2,83,912/-

All that piece and parcel of Land and building Comprised in S.No.4/5, Natham S.F.No.4/36,
Natham Patta No.838 measuring with an extent of 861 Sq.ft (or) 80 Sq.mt with building with-
in the Sub-Registration District of Thiruchengode and in the Registration District of
Namakkal, UnJanai Village, Thiruchengode Taluk, Namakkal District. East: Property
belongs to Madheswari, W/o. Palanisamy in Natham S.F.No.4/37, West: Natham
S.F.No.4/5 Road, North: Natham S.F.No.4/34 East-West Street, South: Property belongs
to Amudha, W/o. Sakthivel in Natham S.F.No.4/49. Measuring with an extent of East-West
on North-26-1/4 feet, East-West on South-26-1/4 feet, North-South on East- 32-3/4 feet,
North-South on West- 32-3/4 feet. Total Extent 861 Sq.ft.

NPA Date:

01.06.2025

&

Notice sent

on

16-06-2025

Total
Amount
as on

12-06-2025
Rs.

1,25,878.64

4

The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in
particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and
"AS IS WHAT IS BASIS" on the date as prescribed as here under.

Last Date, Time
& Place for

Submission of Bid

Date and
Time of

E-Auction

Earnest Money
Deposit (EMD)

in INR

Reserve Price in
INR

Date & Time of
Inspection of
the property

Present Outstanding
balance as on
16.06.2025

Date of
Possession

Date of
13-2 Notice

Name of Original Borrower/
Co-Borrower/ Guarantor

Loan Account
Number

Sr.
No.

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

The properties are being held on "AS IS WHERE IS BASIS" & "AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. The auction will be conducted through the Bank's approved service provider
M/s. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information and For details, help, procedure and online training on e-auction, prospective bidders may contact
M/s. 4 Closure; Contact Mr. M Dinesh - Contact Number: 8142000735. Email id: info@bankauctions.in / dinesh@bankauctions.in
For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank authorized officers Mr. Salil P (Mob. No.9884474084),
Mr. Durai Murugan (Mob. No.9841638849), Mr. Ranjan Naik (Mob. No.6362951653), to the best of knowledge and information of the Authorised Officer, there are no encumbrances on the properties. However the
intending bidders should make their own independent inquiries regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a notice to the above named
Borrowers/ Guarantor's/ Mortgagors about e-auction scheduled for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor are hereby notified to pay the sum as mentioned above along with up to date interest and
ancillary expenses before the date of auction, failing which the property will be sold and balance dues if any will be recovered with interest and cost.
Date: 17.06.2025, Place: Karur Sd/- Authorized Officer, Jana Small Finance Bank Limited

E-AUCTION NOTICE

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.1, Ramilnga Nagar, Chennai Plaza, Trichy-620017

Details of Secured Assets: Karur District, Karuru Regrstration District, Kulithalai Sub Replstrarion District, Rajendiram Nonh Village, Survey No.291/3 an extent of 875 Sq.fit., equivalent to 81.40 Sq.mt., Rvidr Grouncl
Plot along with RCC house an extent of 321.64-Sq.ft., and bearing Door No.2/159, E.B.Sc.No.041 011 808, Electric Connection. Four Boundaries: East of: Plot belongs to Sethuraman, North of: Plot belongs to
Lavakusa, South of: Kannaru River, West of: 14 feet North south common path way. Area of the Propefi 875 sq.ft.,equivalent to 81.40 Sq.mt.

21.07.2025 Before 5.00 PM
Jana Small Finance Bank Ltd.,

Branch Office: No.1,
Ramilnga Nagar, Chennai Plaza,

Trichy-620017.

22.07.2025
Time:

10:30 AM
to

11:30 AM

Rs.92,000/-
(Rupees Ninety
Two Thousand

Only)

Rs.9,17,250/-
(Rupees Nine Lakh

Seventeen
Thousand Two

Hundred Fifty Only)

09.07.2025
09:30 AM

to
05:00 PM

Rs.7,16,293/-
(Rupees Seven Lakh
Sixteen Thousand Two
Hundred Ninety Three

Only)

28-12-202416-10-2024

1) Mr. Boopathi,
Prop. of Sri Everest Tools,

S/o. Shanmugam,
2) Mrs. Gowsalya,
W/o. Boopathi

30309440000434

1

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging
your immovable properties. Consequent to default committed by you all, your loan account has been classified as Non-performing Asset, whereas Jana Small Finance
Bank Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest
(Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/Co-Borrower's/Guarantor's/Mortgagors as mentioned in column No.2 to repay the amount
mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Sr.
No.

Name of Borrower/
Co-Borrower/

Guarantor/ Mortgagor
Details of the Security to be enforced

Date of NPA &
Demand

Notice date
Amount due
in Rs./as on

Loan Account
No. &

Loan Amount

Registered Office: The Fairway, Ground & First Floor, Off Domlur, Koramangala
Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.
Branch Office: No.1, Ramilnga Nagar, Chennai Plaza-Trichy-620017.

Therefore given to the Borrower/Co-Borrower/Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate
amount as shown in column No.6, against all the respective Borrower/Co-Borrower within 60 days of Publication of this notice as the said amount is found
payable in relation to the respective loan account as on the date shown in Column No. 6. It is made clear that if the aggregate amount together with future inter-
est and other amounts which may become payable till the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appro-
priate action for enforcement of security interest upon properties as described in Column No.4. Please note that this publication is made without prejudice to
such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/Co-Borrower's/Guarantor's/Mortgagors of the said finan-
cials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/prohibited from disposing of or dealing with
the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.
Date: 17-06-2025, Place: Thanjavur, Thiruvarur Sd/- Authorised Officer, Jana Small Finance Bank Limited

1. Mr. Lakshmanan, S/o.
Thiruvengadam, No.18 4, Matha

Kovil Theru, Melaalangam Kuttalam,
Pudur, Sengarankudi, Thanjavur-

612201. 2. Mrs. Selvi, W/o
Lakshmanan, No.18 4, Matha Kovil

Theru, Melaalangam
Kuttalam, Pudur, Sengarankudi,

Thanjavur-612201.

Loan Account No.
31759430000191

Amount:
Rs.6,09,497/-

Description of the Property: In Nagapattinam District
(NowMayiladuthurai District), Kumbakonam Registration
District, Thiruvidaimarudur Sub Register, Kuttalam Taluk,
Melaagalangan Village, Madha Kovil Street, Patta No.91,
R.S.No.84part Natham new S.No.84/35) Natham Manai fulI
Hec 0.00.63 Ares (63 Sq.Mtr equal to 678 Sq.ft ) plot with
R.C.C.building. Door No.l84. Boundaries: On the North:
Singaravel House, On the East: Singaravel Nanjai, On the
West: Madhakovil street, On the South: Kaliyamoorthy House.

NPA Date:
01-06-2025

Notice Sent
on:

12-06-2025

Amount
Outstanding
Rs.5,50,484/-

(Rupees Five Lakhs
Fifty Thousand four
Hundred and Eighty
Four Only) as on

11-06-2025

1

1. Mr. Rajasekaran,
S/o. Gurusamy, D.No. 337, Mela
Street, Kalvigudi, Velur, Oothucadu,
Thiruvarur-612701. 2. Mrs. Saroja,
W/o Gurusamy, D.No.337, Mela

Street, Kalvigudi, Velur, Oothucadu,
Thiruvarur-612701.

Loan Account No.
31730440000032

Amount:
Rs.4,00,000/-

Description of the Property: All that Piece and Parcel of the
immovable property bearing Thiruvarur District, Kumbakonam
Registration district, Papanasam Sub Registration Office,
Valangaiman vattam, 23, Velur, Kalvikudi Revenue Village, Survey
No. 168/33, Measuring 0.01.03 Ares of property with the following
Four Boundaries as per VAO. Certificate: East by: 168/2, Govt.
Puramboke Street, North by: 168/28, Krishnan Site, West by:
168/30, Kamatchi Site, South by: 168/34, Karuppaiyan Site.

NPA Date:
01-06-2025

Notioce sent
on:

16-06-2025

Amount Outstanding
Rs.3,18,395/-

(Rupees Three Lakhs
Eighteen Thousand
Three Hundred and
Ninety Five Only)

as of
12-06-2025

2

E-AUCTION – STATUTORY 30 DAYS SALE NOTICE
Sale by E-Auction under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and The Security
Interest (Enforcement) Rules, 2002.
Notice is hereby given to public in general and in particular to borrower and guarantor that below mentioned property will be sold on “AS IS WHERE
IS , “AS IS WHAT IS” AND “WHATEVER THERE IS” for the recovery of amount as mentioned in appended table till the recovery of loan dues. The
said property is mortgaged to M/s Nido Home Finance Limited (formerly known as Edelweiss Housing Finance Limited) for the loan availed by
Borrower(s), Co borrower(s) and Guarantor(s). The secured creditor is having physical possession of the below mentioned Secured Asset.

��
� ���� ������� ����	�

(formerly known as Edelweiss Housing Finance Limited) Regd Office: 5th Floor ,Tower 3, Wing B, Kohinoor City Mall,
Kohinoor City, Kirol Road, Kurla (W), Mumbai-400070. Regional Office at No.19,7th Floor, Kochar Towers, Venkatnarayana Road, T.nagar, Chennai – 600017.

Name of Borrower(s)/Co
Borrower(s)/ Guarantor(s) Amount of Recovery Reserve Price and EMD Date & Time of

the Auction

H O M E F I N A N C E

Date & Time of the Inspection:- 10-07-2025 between 11.00 am to 3.00 pm Physical Possession Date:- 22-03-2025

G.SENTHILMURUGAN (Borrower )
GANESAN S(Co Borrower),
LAKSHMANAKUMAR G (Co-

Borrower), MURUGALAKSHMI G
(Co-Borrower)

Rs.32,08,381/-(Rupees Thirty Two Lakhs
Eight Thousand Three Hundred Eighty One
Only) as on 11.06.2025 + further Interest

thereon + Legal Expenses for LMAD-
STH0000085314.

Rs.40,00,000/-(Rupees Forty
Lakhs Only)

Earnest Money Deposit
Rs.4,00,000/-(Rupees Four Lakhs

Only)

25-07-2025 Between
11 am to 12 pm Noon

(With 5 Minutes
Unlimited Auto

Extensions)

Description of the secured Asset: Virudhunagar Registration, Sattur Sub Registration, Virudhunagar District, Sattur Taluk, O. Mettupatti Village
Housing In The Above Village Under Natham Survey No.137 On 6 Acres 43 Cents Towards Its South 3 Acres 48 Cents In Which As Per Present
Sub Division Survey No. 137/1 In Its Centre Measuring About East-West 100 South- North 45 Totally 4500 Square Feet Of Vacant Land For Which
Four Boundaries Are As Follows:- North Ayyachamy Vacant Land; East East-West 12ft Width North-South Street; South Mariammal Property;
West East-West 10ft Width North-South Street. Vacant Land Within The Above Boundaries Is Present, For The Above Mentioned Schedule
Property As Per The Present Sub Division The Survey Number Is Survey No.137/28. The Schedule Property Is Out Of Undivided Share 2 Out Of
3 Shares. Schedule Is Right. Schedule Property Comes Under Sattur Panchayat Union.
Note:- 1) The auction sale will be conducted online through the website https://sarfaesi.auctiontiger.net and Only those bidders holding valid Email,
ID PROOF & PHOTO PROOF, PAN CARD and have duly remitted payment of EMD through DEMAND DRAFT/ NEFT/RTGS shall be eligible to
participate in this “online e-Auction”.
2) The intending bidders have to submit their EMD by way of remittance by DEMAND DRAFT / RTGS/NEFT to: Beneficiary Name: NIDO HOME
FINANCE LIMITED, Bank: STATE BANK OF INDIA Account No. 65226845199 -, SARFAESI- Auction, NIDO HOME FINANCE LIMITED, IFSC
code: SBIN0001593.
3) Last date for submission of online application BID form along with EMD is 24-07-2025.
4) For detailed terms and condition of the sale, please visit the website https://sarfaesi.auctiontiger.net or Please contact Mr. Maulik Shrimali
Ph. +91- 6351896643/9173528727, Help Line e-mail ID: Support@auctiontiger.net.
Mobile No. 9962784954/8667572466 Sd/- Authorized Officer
Date: 17.06.2025 Nido Home Finance Limited,

(Formerly known as Edelweiss Housing Finance Limited)

DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002
Notice is hereby given that the following borrower/s have defaulted in the repayment of principal & interest of the loan facil-
ities obtained by them from the Nido and the said loan accounts have been classified as Non-Performing Assets (NPA).
The Demand notice was issued to them under Section 13(2) of The Securitisation and Reconstruction of Financial Asset
and Enforcement of Security Interest Act 2002(SARFAESI Act) on their last known address. In addition to said demand
notice, they have been informed by way of this public notice.
Details of the Borrowers, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and Amount claimed
there under are given as under:

��
� ���� ������� ����	�

(formerly known as Edelweiss Housing Finance Limited) (Nido),
Registered Office Situated At Tower 3, Wing ‘B’, Kohinoor City Mall , Kohinoor City,
Kirol Road, Kurla (West), Mumbai – 400 070. Regional Office Address: - No.19, 7th Floor, Kochar Towers,
Venkatnarayana Road, T.Nagar, Chennai - 600 017.

1. Name And Address Of The Borrower, Co Borrower, Guarantor And Loan Amount:-
S UMA MAHESWARI (Borrower), VISHNU S (Co-Borrower), No.10/496, 6th Street, Oraikkal Palayam Post, Natchatra
Garden, Masakavundanchettipalayam Coimbatore -641107.
LAN No: LCMB0HL0000090934, Loan Agreement Date: 31.10.2021,
Loan Amount: Rs.27,00,000/- (Rupees Twenty Seven Lakhs Only)
And LAN No: LCMB0TU0000090937, Loan Agreement Date: 31.10.2021,
Loan Amount: Rs.22,50,000/- (Rupees Twenty Two Lakhs Fifty Thousand Only)

Demand Notice Date:- 27-05-2025 NPA Date:- 07-05-2025
Amount Due in Rs.27,07,303/- (Rupees Twenty Seven Lakhs Seven Thousand Three Hundred Three Only) and
Rs.22,52,805/- (Rupees Twenty Two Lakhs Fifty Two Thousand Eight Hundred Five Only) in Total Rs.49,60,108/- (Rupees
Forty Nine Lakhs Sixty Thousand One Hundred Eight Only)

H O M E F I N A N C E

SCHEDULE OF THE PROPERTY:- In The Registration District Of Coimbatore, In The Sub Registration District Of Annur,
Annur Taluk, Masakavundanchettipalayam Village, In S.F.No.116/1b1 Measuring 1.14.5 Hectares (2.83 Acres) In This
Measuring 1.89.1/2 Acres Of Land Belonging To M/S.Ganesha Ventures Pvt. Ltd., Further In S.F.No.116/1 Measuring 9.02
Acres, In This Measuring 1.23 Acres Of Land (As Per Sub Division In S.F.No.116/1a2) Belonging To M/S.Ganesha Ventures
Pvt. Ltd., Thus Totaling To 3.12 Acres, In This The Land Measuring 1.10 Acres Has Been Sold To Mr.Rajasekar And
Mrs.Devimaya, The Remaining Land Measuring 2.02.1/2 Acres Of Land Have Been Laid Out House Sites In The Name And
Style Of “Nakchatra Garden Phase-Iii(A)” And The Same Duly Approved By The Deputy Director Of Town And Country
Planning Vide Regularization Dtp No.110/2017 And Also The Same Recognized By The Masagoundenchettipalayam
Panchayat Vide Its Order Dated 14.03.2018 Vide No.01/2017-2018. In This Plot No.22 Measuring 2502 Sq.Ft In This
Western Portion Plot No.22 Within The Following Boundaries:- North Of – Site No.24; South Of – 40 Feet East-West
Layout Road; East Of – Land In S.F.No.116/1a1; West Of-Eastern Portion Of Plot No.22. Measurement Details:- East
–West On The Northern Side – 36.8 Feet; East – West On The Southern Side – 36.3/4 Feet; North – South On The
Eastern Side – 60 Feet; North – South On The Western Side -60 Feet. An Extent Of 2203 Sq.Ft Or 5 Cents 25 Sq.Ft Of
Land (204.66 Sqr.Mtr) Of Vacant House Site With Proposed Rcc Residential Building Constructed Therein, With Door,
Windows, Electricity And Water Tap Connection And All Other Appurtenances Thereof. The Property Situated In
S.F.No.116/1a2, And Comes Within The Limits Of Masagoundenchettipalayam Panchayat And Annur Union.

Place: TAMILNADU Sd/- Authorized Officer
Date: 17.06.2025 FOR Nido Home Finance Limited,

(formerly known as Edelweiss Housing Finance Limited)

You the above Borrower/S are therefore called upon to make payment of the outstanding dues as mentioned herein-
above in full Within 60 Days of this Notice failing which the undersigned shall be constrained to take action under the
SARFAESI act to enforce the above-mentioned securities. Please note that as per Section 13(13) of The Said Act, You
are restrained from transferring the above-referred securities by way of sale, lease or otherwise without our consent.

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

POSSESSION NOTICE

Sr.
No. Loan No.

Description of the Property: All that piece and parcel of immovable property
bearing Madurai District, Madurai South Registration District, Joint IV SRO,
Madurai South Taluk, Madakkulam Village, Madurai Corporation, Ward No.67,
Ponnandi Street, Natham S.No.170/18D1A within Door No.2, having House Tax
Assessment No.123485 belong to RCC house is abounded on: North by: House
of Chinnappar, Arulmary, East by: 6 Ft wide Ponnandi Veethi, South by: House of
Mariyaselvam and Sesammal, West by: House of Arockiasamy Railway Driver.
Within which the land measuring East-West on North 34 Ft, South 34B Ft, and
North-South on East 11 ½ Ft, West 11 ½ Ft, and Measuring 391 Sq.ft and with all
its amenities. The abnove said property limit of Madurai Corporation. At present the
above said property is as per T.S. No.97 under Town Survey Register.

Borrower/
Co-Borrower/

Guarantor/ Mortgagor

Date/ Time
& Type of
Possession

13(2) Notice Date/
Outstanding Due
(in Rs.) as on

46019430003296
1 1) Mr. John Kennedy C,

2) Mrs. Sahayavijaya
Johnkenndy,

3) Mr. Arockia Arun J

07-04-2025,
Rs.4,79,769.8

as on 03-04-2025

16-06-2025
11:10 AM
Symbolic

Possession

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.
Place: Madurai Sd/- Authorised Officer,
Date: 17.06.2025 For Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.10, Krishna Puram Colony
Main Road, Mahatma Gandhi Nagar, Madurai-625014.

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
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நந்தம்பாக்கம் மெட்ரோ ரெயில் பணியில்

ராட்சத தூண் விழுந்த விபத்தில் 
பலியானவர் காட்டுப்பாக்கத்தை சேர்ந்தவர்
பணி முடிந்து வீட்டுக்கு ம�ோட்டார் சைக்கிளில் சென்றப�ோது இறந்த பரிதாபம்

� ஆலந்தூர், ஜூன்.13-
சென்னையில் 2-ம் கட்ட 

மெட்ரோ ரெயில் பணிகள் 
நடந்து வருகின்றன. இதில் 
ம ா த வ ர ம் - ச�ோ   ழிங ்க 
நல்லூர் வழித்தடம் 44.6 
கி .மீட்டர் தூரத்திற்கு 
அமைக்கப்படுகிறது. இந்த 
வழித்தடத்தில் ப�ோரூர் 
முதல் சென்னை வர்த்தக 
மையம் இடையே மெட்ரோ 
ரெயில்பணிகள் வேகமாக 
நடந்து வருகின்றன. 
ப�ோரூரில் இருந்து 
நந்தம்பாக்கம் வரை 
ரெயில்வே பாலத்தின் கீழ் 
30 அடி உயரத்தில் வாக 
னங்கள் செல்லும் வகையில் 
இணைப்புபாலம் பணியும் 
நடந்து வருகிறது. 

நேற்று இரவு சுமார் 40 
அடி நீளமுள்ள 2 ராட்சத 
கான்கிரீட் தூண்களை 
த�ொழிலாளர்கள் இணைக்க 
முயன்றப�ோது திடீரென 
சாலையில் விழுந்தது. இதில் 
பரங்கிமலையில் இருந்து 
ப�ோரூர்நோக்கி ம�ோட்டார் 
சைக்கிளில் சென்ற வாலிபர் 
ராட்சத தூணின் கீழ் சிக்கி 
சம்பவ இடத்திலேயே 
பலியானார். உடனடியாக 
ராட்சத தூண்களை 
அப்புறப்ப டுத்தும் பணி 
நடைபெற்றது. 

இதனால் அப்பகு தியில் 
கடும் ப�ோக்கு வரத்து 
நெரிசல் ஏற்பட்டது. மேலும் 
தூண்விழுந்த விபத்தில் 
பலியானவர் யார்? என்று 
உ டன  டி ய ா க 
தெ  ரி ய வி ல்லை  . 
அவர் ஓட்டிவந்த 
ம�ோ   ட ்டா  ர் 
சைக்கிளின் பதிவு 
எண்ணை வைத்து 
ப�ோலீசார் தீவிர 
வி ச ா ர ண ை 
நடத்தினர். இதில் 
விபத்தில் பலியா 
னவர்  பூந்தமல்லி 
அருகே உள்ள 
க ாட்டுப்பா  க ்கம் , 
ஜானகி நகர் 2-வது 
தெருவில் வசித்து 
வந்த ரமேஷ் (வயது 
42) என்பது 
தெ  ரி ய வ ந்த  து . 

எண்ணூர் முகத்துவாரத்தில் 
மீண்டும் எண்ணை படலம்
மீன் வளம் பாதிக்கும் அபாயம்

தாய்லாந்தில் இருந்து

சென்னைக்கு விமானத்தில் கடத்தி வந்த 
ரூ.4 க�ோடி உயர்ரக கஞ்சா பறிமுதல்
பயணி கைது

� ஆலந்தூர், ஜூன்.13-
தாய்லாந்து  நாட்டில் இருந்து 

சென்னைக்கு பெருமளவு 
ப�ோதைப் ப�ொருள் கடத்திக் 
க�ொண்டு வரப்படுவதாக , 
சென்னை விமான நிலைய 
சுங்கத்துறையினருக்கு தகவல் 
கிடைத்தது. இதையடுத்து சுங்க 
அதிகாரிகள் சென்னை சர்வதேச 
விமான நிலையத்தில் தீவிர 
கண்காணிப்பில் ஈடுபட்டனர். 

அப்போது இலங்கையில் 
இருந்து சென்னை வந்த 
ஸ்ரீலங்கன் ஏர்லைன்ஸ் 
விமானத்தில் பயணம் செய்த  
பயணி ஒருவர் மீது சந்தேகம் 
ஏற்பட்டது. அந்தப் பயணி 
தாய்லாந்து நாட்டில் இருந்து 
இலங்கை வழியாக சென்னைக்கு 
வந்துவிட்டு, இங்கிருந்து 
உள்நாட்டு விமானம் மூலம், 
பெங்களூர் செல்ல இருந்தார். 

அந்தப் பயணியின் 

உடமைகளை சுங்க அதிகாரிகள் 
ச�ோதனை செய்தப�ோது,  
உணவுப் ப�ொருட்கள் 
ப ா க ்கெ ட ்க ளு க் கு ள் 
பதப்படுத்தப்பட்ட உயர்ரக 
ஹைட்ரோப�ோனிக் கஞ்சா 2.8 
கில�ோ இருந்ததை  
கண்டுபிடித்தனர். இதன் 
சர்வதேச மதிப்பு ரூ.2.8 க�ோடி 
ஆகும்.  விசாரணையில் அந்த 
பயணி ப�ோதைப் ப�ொருள் 
கடத்தும் கும்பலிடம் கூலிக்காக 
இந்த கடத்தலில் ஈடுபட்டது 
தெரிய வந்தது. இதற்காக 
ப�ோதைப�ொருள் கடத்தும் 
கும்பலிடம் ரூ.1.2 லட்சம் பணம் 
பெற்று இருந்ததும் தெரிந்தது. 
இதையடுத்து அந்த பயணியை 
அதிகாரிகள் கைது செய்து 
கஞ்சாவை பறிமுதல் செய்தனர்.

இதேப�ோல் தாய்லாந்து 
நாட்டில் இருந்து சென்னைக்கு 
வந்த சரக்கு விமானம் ஒன்றில், 
பரிசுப் ப�ொருள் பாக்கெட்டுகள் 

என்று குறிப்பிடப்பட்ட 2 
பார்சல்களை, சுங்க அதிகாரிகள் 
ஸ்கேன் செய்து பார்த்தனர். 
அதிலும் உயர்ரக 
ஹைட்ரோப�ோனிக் கஞ்சா ஒரு 
கில�ோ இருந்தது. இதன் சர்வதேச 
மதிப்பு ரூ.1 க�ோடி ஆகும். இது 
சம்பந்தமாக ப�ோலீசார் 
வழக்குப்பதிவு செய்து கஞ்சா 
பார்சல்கள் யாருக்கு வந்தது? 
என்பது குறித்து தீவிர 
விசாரணை நடத்தி வருகின்றனர். 

கடந்த மே மாதத்தில் 
இதைப்போல் தாய்லாந்து 
நாட்டில் இருந்து இலங்கை, 
சென்னை வழியாக, 
பெங்களூருக்கு கடத்த முயன்ற 
ரூ.6 க�ோடி மதிப்புடைய, 6 கில�ோ 
ஹைட்ரோப�ோனிக் உயர் ரக 
கஞ்சா சிக்கி இருந்தது. கடந்த 2 
மாதங்களில் சென்னை விமான 
நிலையத்தில் ரூ.10 க�ோடி 
மதிப்புடைய உயர்ரக கஞ்சா 
சிக்கி இருப்பது குறிப்பிடத்தக்கது.

� திருவ�ொற்றியூர், ஜூன்.13-
எண்ணூர் பகுதியில் நெட்டுக்குப்பம், 

தாழங்குப்பம், பெரியகுப்பம், சின்ன 
குப்பம், என ம�ொத்தம் 8 மீனவ 
கிராமங்கள் உள்ளன. இதில் 10 
ஆயிரத்துக்கும் மேற்பட்ட மீனவர்கள் 
எண்ணூர் முகத்துவாரத்தில் மீன்பிடித்து 
வருகிறார்கள்.

இந்த பகுதியைச் சுற்றியுள்ள 
த�ொழிற்சாலைகளில் இருந்து 
வெளியேறும் கழிவுகள் முகத்துவாரம் 
வழியாக கடலில் சென்று கலக்கிறது. 
இதனால் முகத்துவாரத்தில் இறால், 
மீன்கள், நண்டுகள் பாதிக்கப்படுகிறது. 
மேலும் மீன்களின் இனப்பெருக்கமும் 
பாதிக்கப்படுவதால் மீனவர்களின் 
வாழ்வாதாரம் கேள்விக்குறியாகி 
உள்ளது. இந்த நிலையில் நேற்று மீண்டும் 
எண்ணூர் முகத்துவார பகுதி முழுவதும் 
எண்ணை படலமாக மாறியது. இதனை 
கண்டு மீனவர்கள் அதிர்ச்சி அடைந்தனர். 
அடிக்கடி த�ொழிற்சாலைகளில் இருந்து 
வெளியேறும் கழிவுகளால் எண்ணூர் 
முகத்துவார பகுதி பாதிக்கப்படுவதாக 
குற்றம் சாட்டினர். இன்று காலையும் 

அப்பகுதியில் குறைந்த அளவில் 
எண்ணை படலம் காணப்பட்டது. 
இதுகுறித்து மீனவர்கள் கூறும்போது,

இந்த ஆற்றை நம்பி தான் எங்களது 
வாழ்வாதாரம் உள்ளது. இந்த பகுதியில் 
உள்ள த�ொழிற்சாலைகளில் இருந்து 
சு த ்த க ரி க ்க ப ்பட  ா ம ல் 
வெளியேற்றப்படும் கழிவுகள் 
எண்ணூர் முகத்துவாரத்தில் 
கலப்பதால் மீன்வளம் 
பாதிக்கப்படுகிறது. மழை நேரங்களில் 
முகத்துவாரத்தில் எண்ணை படலம் 
வெளியேறுவதால் எங்களுடைய 
வாழ்வாதாரம் பாதிக்க ப்படு கிறது. 
சம்பந்தப்பட்ட 
அ தி க ா ரி க ள் 
முகத்து வா 
ரத்தில் தொழி 
ற்சா   ல ை 
கழிவுகளை வெ 
ளியே ற்றுவதை 
தடுக்க உரிய நட 
வடிக்கை எடுக்க 
வேண்   டு ம் 
என்றனர்.

பறிமுதல் செய்யப்பட்ட உயர்ரக கஞ்சா.

குன்றத்தூர் அருகே

‘லிப்ட்’ கேட்ட மாணவியை வேறு பள்ளியில் 
பெண் இறக்கிவிட்டதால் கடத்தப்பட்டதாக பீதி
இந்தி மட்டும் பேசியதால் குழப்பம்

� பூந்தமல்லி, ஜூன்.13-
பீகார் மாநிலத்தைச் 

சேர்ந்த குடும்பத்தினர் 
குன்றத்தூர் அடுத்த 
இரண்டாம் கட்டளை 
பகுதியில் தங்கி அங்குள்ள 
தனியார் நிறுவனத்தில் 
பணிபுரிந்து வருகின்றனர்.
இவர்களது ஏழு வயது மகள் 
இரண்டாம் கட்டளை யில் 
உள்ள அரசு நடுநிலைப் 
பள்ளியில் ஒன்றாம் வகுப்பு 
படித்து வருகிறார். இவரை 
கடந்த சில நாட்களுக்கு 
முன்புதான் பள்ளியில் 
சேர்த் இருந்தனர்.

நேற்றுகாலை பள்ளிக்கு 
சென்ற சிறுமி வீடு 
திரும்பவில்லை. இதனால் 
அதிர்ச்சி அடைந்த 
பெற்றோர் பள்ளிக்கு 
சென்று விசாரித்த ப�ோது 
பள்ளிக்கு சிறுமி வராதது 
தெரிந்தது. இதனால் சிறுமி 
கடத்தப்பட்டதாக நினைத்து 
குன்றத்தூர் ப�ோலீசுக்கு 
தகவல் தெரிவித்தனர்.

ப�ோலீசார் விரைந்து 
வந்து அப்பகுதியில் உள்ள 
கண்காணிப்பு காமிராக்களை 
ஆய்வு செய்தனர். மேலும் 
அனைத்து ப�ோலீஸ்நி 
லையங்களுக்கும் தகவல் 
தெரிவித்து உஷார்ப 
டுத்தப்பட்டனர்.

க ண ்கா  ணி ப் பு 
காமிராவில் பெண் ஒருவர் 
தனது இரு சக்கர வாகனத்தில் 
சிறுமியை ஏற்றி சென்றது 
தெரியவந்தத.  அந்த 
வாகனத்தின் பதிவு எண்ணை 
வைத்து அந்த பெண்னிடம் 
போலீசார் விசாரித்தனர். 
அப்போது சிறுமி லிப்ட் 
கேட்டதால் ஏற்றி 
சென்றதாகவும், எந்த பள்ளி 
என்று கூற தெரி யாததால் 
தண்டலத்தில் உள்ள அரசு 
பள்ளியில் விட்டதாக 
தெரிவித்தார்.

இதையடுத்து ப�ோலீசார் 
தண்டலத்தில் உள்ள அரசு 
பள்ளிக்கு சென்று பார்த்த 
ப�ோது சிறுமியை பள்ளி 
தலைமை ஆசிரியர் தனது 
அறையில் அமர 
வைத்திருந்தார். சிறுமியை 
ப�ோலீசார் மீட்டு அவளது 
பெற   ்றோ  ரி ட ம் 
ஒப்படைத்தனர்.

மீட்கப்பட்ட சிறுமிக்கு 
தமிழில் பேச தெரியவில்லை. 
இந்தி மட்டும் தெரிந்தது. 
இரண்டாம் கட்டளையில் 
பள்ளிக்கு பதிலாக 
தண்டலத்தில் உள்ள 
பள்ளியில் இறக்கி விட்டதும் 
என்ன செய்வது என்று 
தெரியாமல் இருந்த சிறுமி 
அங்குள்ள 1-ம் வகுப்பிற்கு 
சென்று அமர்ந்து உள்ளார். 
தற்போது புதிய மாணவ-
மாணவிகள் வருகை 
உள்ளதால் ஆசிரியர்கள் 
வருகை பதிவேடு எடுக்காமல் 
இருந்தனர். இதனால் அந்த 
சிறுமி சிறுமியை காலை 
முதல் மாலை வரை 
வகுப்பறைியல் இருந்தார்.
பள்ளி முடிந்த பின்னரே 
சிறுமி பள்ளிக்கு மாறி 
வந்திருப்பது தெரிந்தது. 
இதுபற்றி ஆசிரியர்களும், 
தலைமை ஆசிரியரும் 
விசாரித்தப�ோது எதுவும் 
கூற தெரியாததால் என்ன 
செய்வது என்று தெரியாமல் 

அவர்கள் குழம்பினர். 
மேலும் சிறுமி க�ொண்டு 
வந்து இருந்த பையில் 
இருந்து ந�ோட்டு, 
புத்தகத்திலும் அவரது 
பெயர் உள்ளிட்ட எந்த 
விபரங்களும் இல்லை. 
இதனால் சிறுமியை 
ப�ோலீசில் ஒப்படைக்க 
ஆசிரியர்கள் முடிவு செய்து 
இருந்த நிலையில் ப�ோலீசார் 
விசாரித்து சென்று 
சிறுமியை மீட்டு உள்ளனர். 
லிப்ட் கேட்ட சிறுமியை 
பள்ளியை மாற்றி பெண் 

இறக்கிவிட்டதால் வந்த 
குழப்பத்தாால் கடத்தல் பீதி 
ஏற்பட்டு உள்ளது. 
இ தை  த ்த ொட  ர் ந் து 
பெற்றோர்கள் தங்கள் 
கு ழ ந்தை  யி ன் 
பள்ளிப்பயைில் அவர்களது 
பெயர், பள்ளியின் பெயர், 
பெ ற்றோரின் பெயர்கள், 
வீட்டு முகவரி மற்றும் 
த�ொடர்பு த�ொலைபேசி 
எண் ஆகியவற்றை தமிழ் 
மற்றும் ஆங்கிலத்தில் 
எ ழு து ம ா று 
அறிவுறுத்தப்பட்டது.

அவரது ச�ொந்த ஊர் 
நாகர்கோவில் ஆகும். 
தனியார் நிறுவ னத்தில் 
வேலை பார்த்து வந்த 
ரமேஷ் காட்டுப்பாக்கம் 
பகுதியில் மனைவி மற்றும் 
10 வயது மகளுடன் வசித்து 
வந்தார். இவரது மனைவி 
எஸ்.ஆர்.எம்.சி ஆஸ்பத்தி 
ரியில் நர்சாக 
வேலைபார்த்து வருகிறார். 

ரமேஷ் வேலை முடிந்து 
விட்டுக்கு ேமாட்டார் 
சைக்கிளில் திரும்பி வந்த 
ப�ோது மெட்ரோ ரெயில் 
தூண் விழுந்து பலியாகி 
உள்ளார். சாலையில் 
விழுந்த 2 தூண்களும் 
அகற்றப்பட்டது.

ராட்சத தூண்கள் 
சாலையில் விழுவதற்கு சில 
நிமிடங்கள் வரை அந்த 
இடத்தில் வாகனங்கள் 
அணிவகுத்து சென்று 
உள்ளன. அப்பகுதியில் 
உள்ள ப�ோக்குவரத்து 
சிக்னலில் சிவப்பு விளக்கு 
எரிந்ததால் வாகனங்கள் 
அனைத்து நின்றதாக 
தெரிகிறது.அந்த நேரத்தில் 
ரமேஷ் மட்டும் தனியாக 
ம�ோட்டார் சைக்கிளில் 
சென்ற ப�ோது ராட்சத 
தூண்கள் விழுந்து உள்ளன. 
வாகனங்கள் அதிக அளவு 
சென்றப�ோது தூண்கள் 
விழுந்து இருந்தால் 
உயிர்பலி அதிகரித்து 
இருக்கும். இது த�ொடர்பாக  

நந்தம்பாக்கம் ப�ோலீசார் 
அலட்சியமாக செயல்பட்டு 
மரணத்தை விளைவிப்பது 
உள்ளிட்ட பிரிவின் கீழ் 
வழக்கு பதிவு செய்து 
விசாரித்து வருகிறார்கள்.
பலி யான ரமேசின் உடல் 
பிரேத பரிச�ோதனைக்காக 
குர�ோம்பேட்டை அரசு 
ஆ ஸ்பத்   தி ரி யி ல் 
வைக்கப்பட்டு உள்ளது.

இதற்கிைடயே இன்று 
காலை மெட்ரோ ரெயில் 
நிர்வாக இயக்குனர் 
அர்ச்சுனன் மற்றும் உயர் 
அதிகாரிகள் விபத்து 
ஏற்பட்ட இடத்தை பார்வை 
யிட்டு ஆய்வு செய்தனர். 
தூண் விழுந்ததில் சேதம் 
அடைந்த சாலையில் 
உடனடியாக சீரமைக்கப் 
பட்டது. இன்று காலை 
வழக்கம்போல் அப்பகு 
தியில் வாகன ப�ோக்கு 
வரத்து நடைபெற்றது.

குத்தம்பாக்கம் பஸ் நிலையம் ஆகஸ்ட் 
மாதம் மக்கள் பயன்பாட்டிற்கு வரும்
அமைச்சர் பி.கே.சேகர்பாபு தகவல்
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வடசென்னை வளர்ச்சித் 

திட்டத்தின் கீழ் சென்னைப் 
பெருநகர் வளர்ச்சிக் குழுமம் 
சார்பில் நடை பெற்று வரும் 
பல்வேறு வளர்ச்சிப் பணிகளை 
இந்து சமய 
அறநிலைய த்துறை 
அமைச்சரும் பெருநகர 
வளர்ச்சி குழும 
தலைவரு மான பி.கே.
சேகர்பாபு களஆய்வு 
மேற்கொண்டார்.

திரு.வி.க.நகர் பஸ்  
நிலை யம், அகரம், 
ஜெகநாதன் தெருவில் 
கட்டப்பட்டு வரும் ரத்த 
சுத்திகரிப்பு மையம், பெரியார் 
நகர் பஸ் நிலையம், பேப்பர் 
மில்ஸ் சாலையில் கட்டப்பட்டு 
வரும் புதிய நவீன சந்தை 
மற்றும் பேப்பர் மில்ஸ் 
சாலையில் கட்டப்பட்டு வரும் 
புதிய வட்டாட்சியர் அலுவலகம், 
சார்பதிவாளர்  அலுவலகம் 
ஆகியவற்றை ஆய்வு செய்தார்.

இந்த ஆய்வின் ப�ோது வீட்டு 
வசதி மற்றும் நகர்ப்புற 
வளர்ச்சித்துறை கூடுதல் 
செயலாளர் காகர்லா உஷா 
சென்னை மாநகராட்சி மேயர் 
பிரியா, அரசு உயர் அதிகாரிகள் 
பலர் கலந்து க�ொண்டனர். 
பின்னர் அமைச்சர் சேகர் பாபு 
நிரு பர்களிடம் கூறியதாவது:-

சென்னை பெருநகர 
வளர்ச்சி குழுமம் சார்பில் 13 
பஸ் நிலையங்களை 
மேம்படுத்தும் பணி 
நடைபெற்று வருகிறது.

மகாபலிபுரம், செங்கல் 
பட்டு, ஆவடி மற்றும் தி.நகர் 
உள்ளிட்ட பகுதிகளில் 
மேம்படுத்தப்பட்டு வரும் பஸ் 
நிலையங்கள் சென்னை 
பெருநகர வளர்ச்சி குழுமத்தின் 
முத்தி ரைகளாக 
உருவாக்கப்பட்டு வருகிறது.

பெரியார் நகர் மற்றும் திரு.
வி.க. நகர் பஸ் நிலை யங்களை 
மேம்படுத் தும் பணி 
துவக்கப்பட்டு அடுத்த மாதம் 
ஜூலை இறுதிக்குள் மக்கள் 
பயன்பாட்டிற்கு க�ொண்டு வர 
பணிகள் துரிதப்படுத்தப் 
பட்டுள்ளது. ஏழை எளிய 
மக்களுக்கு கட்டணம் 

இல்லாமல் டயாலிசிஸ் 
சென்டர் உரு வாக்கப்பட்டு 
துறைமுகம் மற்றும் 
க�ொளத்தூரில் அமைக்கும் 
பணிகள் நடை பெற்று 
வருகிறது. வடசென்னை 

வளர்ச்சி திட்டத்தின் 
கீழ் பணிகள் அனை 
த்தும் நிறைவேறும் 
ப�ொழுது வட சென்னை 
மக்களின் தேவைகள் 
ஓரள வுக்கு பூர்த்தி ஆகி 
இருக்கும்.

குத்தம்பாக்கம் பஸ்  
நிலையம் ஆகஸ்ட் மாத 
இறுதிக்குள் மக்கள் 
பயன் பாட்டிற்கு 

க�ொண்டுவர பணிகள் தீவிர 
படுத்தப்பட்டு இருக்கிறது.

தி.மு.க. அரசு க�ொடுத்த 
தேர்தல் வாக்குறுதிகளில் 50 
கூட நிறைவேற்றவில்லை 
என்று அண்ணாமலை 
கூறுவது, தூங்குபவர்களை 
எழுப்பலாம் தூங்குபவர் 
களைப் ப�ோல் நடிப்பவர 
களை எழுப்ப முடியாது, 
அண்ணாமலையை மேடை ஏற 
ச�ொல்லுங்கள் ச�ொன் னதை 
எத்தனை செய்துள் ள�ோம் 
ச�ொல்லாததை எத்தனை 
செய்துள்ளோம் என்று 
பட்டியலிடுகிற�ோம், குறை 
ச�ொல்லக் கூடிய தளத்தில் 
இருப்பவர்கள் குறை ச�ொல்லிக் 
க�ொண்டே தான் இருப்பார்கள். 
அரசி யல் களம் வேண்டும் 
என்பதற்காக இது ப�ோன்ற 
கு ற ்ற ச்சாட்    டு க ளை  
அண்ணாமலை ப�ோன்றோர் 
ச�ொல்லிக் க�ொண்டு உள் 
ளார்கள்,  நடுநிலையாளர்கள் 
இந்த ஆட்சியை பாராட்டு 
கிறார்கள்,  வசை பாடிய 
வர்கள் கூட இந்த ஆட்சியை  
வாழ்த்துகிறார்கள்.

முடிச்சூர் பஸ் நிலையத்தை 
ப�ொருத்த வரையில் நீதிமன்ற 
வழக்கு ஒன்று நிலுவையில் 
உள்ளது.கூடிய விரைவில் 
வழக்கை இறுதிக்கு க�ொண்டு 
வந்து முடிச்சூர் பஸ் நிலை 
யத்தை ஆம்னி பஸ் ஓட்டுநர்கள் 
மற்றும் உரிமை யாளர்கள் 
பயன்படுத்தும் அளவிற்கு 
மேம்படுத்தப் படும்.

இவ்வாறு அவர்  கூறினார்.

தள்ளுபடியில் அள்ளி விடுகிறார்கள்

நங்கநல்லூரில் நம்ப முடியாத 
விலையில் ‘பிராண்டட்’ துணிகள்
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சென்னையை அடுத்த 

நங்க நல்லூரில் ஆஞ்சநேயர் 
க�ோவில் அருகே ஸ்ரீஜெயின் 
ரெங்கநாயகி கம்யூனிட்டி 
ஹாலில் பேக்டரி 
கிளியரன்ஸ் விற்பனை 
த�ொடங்கி உள்ளது.

முன்னணி நிறுவ 
னங்களான புமா, ஆவாசா, 
ஜான்பிளேயர்ஸ், அடிடாஸ், 
அவந்திரிகா , சிகே , 
விவித்கா, லிவஸ் ஆகிய 
நிறுவனங்களால் தயாரிக் 
கப்பட்ட பேஷன் ஆடைகள், 
அரசு தரசான்றிதழ் பெற்ற 
பட்டுப்புடவைகள், ஹேன்ட் 
பேக்ஸ், ஷூக்கள் மற்றும் 
குழந்தைகளின் வித 
விதமான ஆடைகள் கண் 
காட்சியில் அணி 
வகுத்துள்ளன. ஏராளமான 
ரகங்கள், அத்தனையும் 
கண்ணை கவர்வதால் 

கூட்டம் அலைம�ோதுகிறது. 
வாடிக்கையாளர்களை 
மகிழ்விக்க 50 முதல் 90 
சதவீதம் வரை நம்ப 
முடியாத தள்ளுபடி விலை 
யில் அள்ளி விடுகிறார்கள்.

இன்று தொடங்கிய இந்த 
விற்பனை முகாம் 16-ந் 
தேதி (திங்கட்கிழமை) வரை 
நடக்கிறது. சிறுவர்கள் 
முதல் பெரியவர்கள் வரை 
தங்களுக்கு பிடித்தமான 
உடைகள் மற்றும் 
ப�ொருட்களை அள்ளி 
செல்கிறார்கள். விலை 
மலிவு என்பதால் கூட்டம் 
கட்டுக்கடங்காமல் அலை 
ம�ோது கிறது, நெரிசலை 
தவிர்க்க வாடிக்கை 
யாளர்கள் 90439 28224, 
98849 49171 என்ற எண்ணில் 
த�ொடர்பு க�ொள்ளலாம். 
கிடைத்த அரிய வாய்ப்பை  
நழுவவிடாதீர்கள்.
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சென்னையில் இன்று 

பாரதீய ஜனதா கட்சியை 
சேர்ந்த 2 முக்கிய பிரமுகர் 
களை பிடித்து  ப�ோலீசார் 
விசாரணை நடத்தி வருகி 
றார்கள்.

மின்ட் ரமேஷ்
சென்னை முகப்பேர் 

பகுதியைச் சேர்ந்தவர் 
மின்ட் ரமேஷ். பா.ஜனதா 
பிரமுகரான இவர் நெச 
வாளர் அணி  நிர்வாகியாக 
இருந்து வருகிறார். இவரது 
வீடு மற்றும் உறவினர்களுக்கு 
ச�ொந்தமான 8 இடங்களில்  
சென்னை மத்திய குற்றப்பி 
ரிவு ப�ோலீசார் இன்று அதி 
ரடி ச�ோதனையில் ஈடுபட்டு 
வருகிறார்கள்.

நில அபகரிப்பு புகார் 
த�ொடர்பாக எழுந்த குற்றச் 
சாட்டின் பேரிலேயே 8 
இடங்களிலும் ச�ோதனை 
நடைபெற்று வருவதாக 
கூறப்படுகிறது.
கே.ஆர்.வெங்கடேசன்
இதற்கிடையே சென்னை 

செங்குன்றம் பகுதியைச் 
சேர்ந்த பாரதீய ஜனதா 
கட்சி பிரமுகரான கே.ஆர். 

வெங்கடேசன் என்பவரிட 
மும் செங்குன்றம் ப�ோலீசார் 
விசாரணை நடத்தி வருகி 
றார்கள்.

ஆவடி ப�ோலீஸ் கமிஷ 
னர் அலுவலக எல்லைக்கு 
உட்பட்ட செங்குன்றத்தை 
அடுத்த பாடியநல்லூர் 
பி.டி. மூர்த்தி நகரில் வசித்து 
வரும்   வெங்கடேசன் மீது 
செம்மர கடத்தல் வழக்குகள், 
துப்பாக்கி காட்டி மிரட்டிய 
வழக்குகள் உட்பட 50-க்கும் 
மேற்பட்ட வழக்குகள் 
நிலுவையில்  இருப்பதாக 
கூறப்படுகிறது.

 இந்த நிலையில்தான் 
இன்று அதிகாலை செங்குன் 
றம் உதவி கமிஷனர் ராஜா 
ராபர்ட் தலைமையிலான 
ப�ோலீசார் கே.ஆர்.வெங்க 
டேசனை அழைத்து சென்று  
விசாரணை நடத்தி 
வருகின்றனர்.

இது த�ொடர்பாக ப�ோலீ 
சாரிடம் கேட்டப�ோது  2 
பேரிடமும் விசாரணை 
நடைபெற்று வருவதாகவும் 
மாலையில் தான் அவர்கள் 
கைது செய்யப்படுவார்களா 
என்பது தெரியவரும் 
என்றும் கூறினார்கள்.

சென்னையில் 

பா.ஜனதா பிரமுகருக்கு ச�ொந்தமான 
8 இடங்களில் அதிரடி ச�ோதனை
முக்கிய நிர்வாகிகள் 2 பேரிடம் தீவிர விசாரணை 



மாலை மலர் சென்னை 17-6-2025 3Maalai Malar  Chennai   17-6-2025

கிருஷ்ணா தண்ணீர் வரத்தால்

பூண்டி ஏரி 60 சதவீதம் நிரம்பியது
ஊத்துக்கோட்டை, �

� ஜூன்.17-
சென்னை நகர மக்களின் 

முக்கிய குடிநீர் ஆதாரமாக 
பூண்டி ஏரி உள்ளது. இதில் 
மழைநீர் மற்றும் கிருஷ்ணா 
நதி நீர் பங்கீடு திட்டத்தின் 
படி ஆந்திர மாநிலம் 
நெல்லூர் அருகே உள்ள 
கண்டலேறு அணையில் 
இருந்து பெறப்படும் 
தண்ணீரை சேமித்து வைத்து 
தேவைப்படும்போது புழல், 
ச ெ ம்ப  ர ம்பா   க ்க ம் 
ஏரிகளுக்கு திறந்து 
விடப்படுவது வழக்கம். 

கிருஷ்ணா நதி நீர் பங்கீடு 
திட்டத்தின்படி ஆந்திரா 
அரசு தமிழகத்துக்கு 
வருடந்தோறும் 12 டி.எம்.சி. 
தண்ணீரை திறந்து விட 
வேண்டும். ஜனவரி முதல் 
ஏப்ரல் வரை 4 டி. எம். சி., 
ஜூலை முதல் அக்டோபர் 
வரை 8 டி.எம்.சி. தண்ணீரை 
கண்டலேறு அணையில் 
இருந்து பூண்டி ஏரிக்கு 
திறந்து விட வேண்டும். 

கடந்த மாதம் 5-ந் தேதி 
முதல் பூண்டி ஏரிக்கு 
கிருஷ்ணா தண்ணீர் 
திறக்கப்பட்டு வந்து 
க�ொண்டு இருக்கிறது.  
இன்று காலை நிலவரப்படி 
340 கனஅடிநீர் பூண்டி 
ஏரிக்கு வருகிறது.

கிருஷ்ணா தண்ணீர் 
வரத்து காரணமாக பூண்டி 
ஏரியில் நீர் மட்டம் வேகமாக 

உயர்ந்து வருகிறது. புழல் 
ஏரியில் ப�ோதுமான அளவு 
தண்ணீர் இருப்பு இருந்ததா 
லும், செம்பரம்பாக்கம் 
ஏரியில் சீரமைப்பு காரண 
மாகவும் பூண்டியில் இருந்து 
தண்ணீர் அனுப்பப்ப 
டவில்லை. ஏரிக்கு வரும் 
கிருஷ்ணா தண்ணீர் 
முழுவதும் அப்படியே 
பூண்டி ஏரியில் தற்போது 
சேமிக்கப்படுகிறது.

இதனால் பூண்டி ஏரி 
சுமார் 60 சதவீதம் நிரம்பி 
உள்ளது. ம�ொத்த க�ொள்ளள 
வான 3231 மி.கனஅடியில் 
1845 மி.கனஅடி தண்ணீர் 
இருப்பு உள்ளது. இதேப�ோல் 
புழல் ஏரியில் ம�ொத்த 
க�ொள்ளள வான 3300 
மி.கனஅடியில் 2722 
மி . க ன அ டி யு ம் , 
செம்பரம்பாக்கம் ஏரியில் 
3645மி.கனஅடியில் 1863 
மி.கனஅடியும் தண்ணீர் 
உள்ளது குறிப்பிடத்தக்கது.

சென்னை குடிநீருக்கு 
த�ொடர்ந்து தண்ணீர் 
அனுப்பப்பட்டு வருவதால் 
செம்பரம்பாக்கம், புழல் 
ஏரிகளில் தண்ணீர் இருப்பு 
சற்று குறைந்து உள்ளது.
எனவே வரும் நாட்களில் 
பூண்டி ஏரியில் இருந்து 
இந்த ஏரிகளுக்கு தண்ணீர் 
அனுப்ப அதிகாரிகள் 
முடிவு செய்து உள்ளனர். 

காஞ்சீபுரம், செங்கல்பட்டு-திருவள்ளூர் மாவட்டங்களில்

116 வழித்தடங்களில் புதிய மினிபஸ் சேவை
ப�ொதுமக்கள் வரவேற்பு

� காஞ்சீபுரம், ஜூன்.17-
பஸ்வசதி இல்லாத 

மக்கள் பயன்பெறும் 
வகையில் தமிழகம் முழு 
வதும் 3 ஆயிரத்து 103 
வழித்தடங்களில் புதிய 
மினிபஸ் சேவையை நேற்று 
மு த ல் - அ மை  ச ்ச ர் 
மு.க.ஸ்டாலின் த�ொடங்கி 
வைத்தார் . இதில் 
காஞ்சீபுரம், திருவள்ளூர், 
செங்கல்பட்டு மாவட்டங்க 
ளில் ம�ொத்தம் 116 புதிய 
வழித்த டங்களில் மினி 
பஸ்கள் இயக்கப்ப டுகிறது.

காஞ்சீபுரம்
காஞ்சீபுரம், அண்ணா 

பஸ்நிலையத்தில், புதிய 
விரிவான மினி பஸ் 
திட்டத்தில் உத்திரமேரூர் 
நடுநிலைப்பள்ளி முதல் 
அங்கம்பாக்கம் கூட்ரோடு 
வரையும்,  கண்டிகை 
கூட்ரோடு முதல் புதுப் 
பேட்டை கூட்ரோடு 
வரையும், காஞ்சீபுரம் பஸ் 
நிலையம் முதல் பாலுச் 
செட்டிச் சத்திரம் வரையும், 
மற்றும் இருங்காட்டுக் 
க�ோட்டை சிப்காட் ஆர்ச் 
முதல் அமரம்பேடு 
கூட்ரோடு வரை செல்லும் 
புதிய வழித்தட மினிபஸ்சை  
அமைச்சர் காந்தி 
க�ொடியசைத்து த�ொடங்கி 
வைத்தார். மேலும் வாகன 
உ ரிமைய ாளர்க  ளுக்கு 
வழி த்தடங்க    ளுக ்கான  
உரிமம் வழங்கினார். காஞ்சீ 
புரம் வட்டாரப் ப�ோக்கு 
வரத்து அலுவலகத்தின் 
மூலம் புதிய வழித்தடங்கள் 
3, புலம்பெயர்பு வழித்த 
டங்கள்-17,ஸ்ரீபெரும்புதூர் 
வட்டாரப் ப�ோக்குவரத்து 
அலுவலகத்தின் மூலம் 
புதிய வழித்தடம்-1- ,  
புலம்பெயர்வு வழித்தடம்-8 
என ம�ொத்தம் 29 வழித்த 
டங்களில் மினிபஸ்கள் 
இயக்கப்ப டுகிறது. புதிய 
வழித்தட மினி பஸ் 
சேவையால் ப�ொதுமக்கள் 
மகிழ்ச்சி அடைந்து 
வரவேற்பு தெரிவித்து 
உள்ளனர்.

இதுகுறித்து ஒருங்கி 
ணைந்த காஞ்சீபுரம், 
செங்கல்பட்டு மாவட்ட 
மினி பஸ் உரிமையாளர் 
சங்கத்தினர் கூறும்போது, 
காஞ்சீபுரம், ஸ்ரீபெரும்புதூர் 
வட்டாரப் ப�ோக்குவரத்து 
அலுவலகத்தின் சார்பில், 
எங்கள் கனவு திட்டமான 
மினிபஸ் திட்டத்தினை 
புதிதாக த�ொடங்கி வைத்து, 
ப�ொதுமக்கள் எளிதாக பஸ் 
நிலையத்தினை சிரமம் 
இன்றி அடையவும், 
பல்வேறு கிராம பகுதிகளில் 
உள்ள வழித்தடங்களுக்கு  
செல்லவும் 25 வருட 
காலத்திற்கு பிறகு அவர்க 
ளுக்கு கிடைத்த வெற்றி 
யாகும். புதிய மினிபஸ் 
திட்டத்தினை ஏற்படுத்தி 
க�ொடுத்த முதல்-அமைச்சர் 
மு.க.ஸ்டாலினுக்கு நன்றி 
என்றனர்.

நிகழ்ச்சியில் மாவட்ட 
கலெக்டர் கலைச்செல்வி 
ம�ோகன், எம்.எல்.ஏ.க்கள்.
சுந்தர், எழிலரசன், மாந 
கராட்சி மேயர் மகாலட்சுமி 

காஞ்சீபுரத்தில் மினிபஸ் சேவையை அமைச்சர் காந்தி க�ொடியசைத்து த�ொடங்கி வைத்த 
ப�ோது எடுத்த படம்.

மதுசூதனன் எம்.எல்.ஏ. , 
மாவட்ட ஊராட்சி குழு 
தலைவர் செம்பருத்தி 
துர்கேஷ், நகர்மன்ற 
தலைவர் தேன்மொழி 
நரேந்திரன், வட்டார 
ப�ோக்குவரத்து அலுவலர் 
இளங்கோ உள்ளிட்டோர் 
கலந்து க�ொண்டனர்.

திருவள்ளூர்
திருவள்ளூர் மாவ்ட 

டத்தில்  76 மினிபஸ்சேவைக்கு 
அனுமதி வழங்கப்பட்டு 
உள்ளது.

இதில் திருத்த ணியில் 
இஸ்லாம் நகர் முதல் 
சென்னை திருப்பதி சாலை 
வரை, செங்குன்றம் பஸ் 
நிலையம் முதல் வெளி 
வட்ட சாலை புழல் முகாம் 
வரை, பூந்தமல்லியில் 
(மூன்று சேவைகளும்) , 
ஆவடி முதல் கன்னட 
பாளையம் வரை, திருநின்ற 
வூர் பஸ் நிலையம் முதல் 
செங்குன்றம் வரை என 
முதற் கட்டமாக 5 வழித் 
தடங்களுக்கான சேவையை 
மாவட்ட கலெக்டர் 
அலுவலக வளாகத்தில் 
ப�ொது மக்களின் பயன் 
பாட்டிற்காக 5 
வழிதடங்களுக்கான மினி 
பஸ் சேவையை அமைச்சர் 
சா .மு.நாசர் த�ொடங்கி 
வைத்தார். இதில் மாவட்ட 
கலெக்டர் மு.பிரதாப், 
சசிகாந்த் செந்தில் எம்.பி , 
எம் . எல் . ஏ . க ்கள்வி .ஜி .
ராஜேந்திரன்,சந்திரன்,டி.
ஜே. க�ோவிந்தராஜன், துரை 
சந்திரசேகர் , நகர்மன்ற 
தலைவர் உதயமலர் 
பாண்டியன்,  ப�ோக்குவரத்து 
வட்டார அலுவலர்கள் ராம 
கிருஷ்ணன், சிவானந்தம், 
ரவிக்குமார் உள்ளிட்டோர் 
கலந்து க�ொண்டனர்.

500 பேருக்கு நலத்திட்ட உதவி
�பெ ரியபாளையம், ஜூன்17-
மறைந்த முன்னாள் முதல்-அமைச்சர் கருணாநிதியின் 

பிறந்தநாள் விழா ப�ொதுக்கூட்டம் மற்றும் நலத்திட்ட உதவி 
வழங்கும் நிகழ்ச்சி பெரியபாளையம் மேம்பாலம் அருகே 
தி.மு.க.சார்பில் நடைபெற்றது. எல்லாபுரம் வடக்கு ஒன்றிய 
செயலாளர் எல்லாபுரம் ஜெ.மூர்த்தி தலைமை தாங்கினார்.
இதில்,திருவள்ளூர் கிழக்கு மாவட்ட ப�ொறுப்பாளர் வல்லூர் 
ரமேஷ்ராஜ், டி.ஜெ.க�ோவிந்தராஜன் எம்.எல்.ஏ,தி.மு.க. துணை 
செய்தி த�ொடர்பாளர் தமிழன்பிரசன்னா,தலைமை கழக 
பேச்சாளர் சிவாஜிகிருஷ்ணமூர்த்தி உள்ளிட்டோர் கலந்து 
க�ொண்டனர்.500 பேருக்கு நலத்திட்ட உதவி வழங்கப்பட்டது.

பெரியபாளையம் அருகே

வியாபாரி மீது பீர்பாட்டிலால் தாக்குதல்
3 பேர் கைது

� பெரியபாளையம், ஜூன்17-
பெரியபாளையம் அருகே உள்ள கன்னிகைப்பேர் பகுதியை 

சேர்ந்தவர்நாகராஜ். இவர் கன்னிகைப்பேர்-நெய்வேலி 
நெடுஞ்சாலையில் மின்வாரிய அலுவலகம் அருகே பெட்டிக்கடை 
நடத்தி வருகிறார். நேற்று இரவு நெய்வேலி கிராமத்தைச் சேர்ந்த 
வாலிபர்கள் சிலர் கடை அருகே அமர்ந்து மது குடித்ததாக தெரிகிறது. 
இதனை நாகராஜ் கண்டித்தார். இதனால் ஆத்திரம் அடைந்த 
வாலிபர்கள் பீர்பாட்டிலால் நாகராஜின் தலையில் தாக்கி விட்டு தப்பி 
ஓடிவிட்டனர். இதில் பலத்த காயம் அடைந்த அவர் தனியார் ஆஸ்பத்தி 

ரியில் அனும 
தி க ்க ப ்பட்  டு 
உ ள ்ளா  ர் . 
இ து கு றி த் து 
பெரிய பாளை 
யம் ப�ோலீசார் 
வழக்குப்பதிவு 
ச ெ ய் து 
ப ண் டி க ்கா  
வனூர் கிரா 
மத்தைச் சேர்ந்த 
ஜெ  க தீ ஷ் , 
அ ரு ண் , 
சந்திரம�ோகன் 
ஆகிய 3 பேரை 
கைது செய்த 
னர். மேலும் 
ஒருவரை தேடி 
வருகிறார்கள்.

நந்திவரம் கூடுவாஞ்சேரி

ஆரம்ப சுகாதார நிலையத்தில் புதிய டயாலிசிஸ் கருவி
நந்திவரம் கூடுவாஞ்சேரி நகராட்சியில் அரசு 

மேம்படுத்தப்பட்ட ஆரம்ப சுகாதார நிலையம் உள்ளது. 
இங்கு கட்டணமில்லா டயாலிசிஸ் மையம் கடந்த வருடம் 
திறந்து  வைக்கப்பட்டது. இந்த நிலையில் நந்திவரம் 
கூடுவாஞ்சேரி அரிமா சங்கம் சார்பில் டயாலிசிஸ் கருவி 
வழங்கும் விழா நடைபெற்றது. இதில் சிறப்பு விருந்தினராக 
நந்திவரம் கூடுவாஞ்சேரி நகர மன்ற தலைவர் எம்.கே.டி.
கார்த்திக் தண்டபாணி, அரசு ஆரம்ப சுகாதார நிலைய 
மருத்துவர்கள் உள்ளிட்டோர் பங்கேற்றனர்.

� ஆலந்தூர்,ஜூன்.17-
சென்னை விமா 

னநிலையத்தில் தரையிறங்க 
வரும் விமானங்கள் மீது 
கடந்த சில நாட்களாக 
லேசர் ஒளி அடிக்கப்பட்டு 
வருகிறது. கடந்த 10-ந்தேதி 
இதேப�ோல் புனேயில் 
இருந்து வந்த பயணிகள் 
விமானம் மீது சக்தி வாய்ந்த 
லேசர் ஒளி அடிக்கப்பட்டது. 
இதேப�ோல் கடந்த 2 
வாரத்திற்கு முன்பு துபாயில் 
இருந்த வந்து வந்த 2 
விமானங்கள் மீதும் லேசர் 
ஒளியை மர்ம நபர்கள் 
அடித்தனர். இதானல் 
அதிர்ச்சி அடைந்த 
விமானிகள் சென்னை 
விமான நிலைய அதிகாரி 
களிடம் புகார் தெரி 
வித்தனர். இதன் 
அடிப்படையில் விமான 
நிலைய ப�ோலீசார் 
விசாரணை நடத்தி 
வருகிறார்கள். கடந்த 20 
நாட்களில் மட்டும் 3 முறை 
லேசர் ஒளி விமானங்கள் 
மீது அடிக்கப்பட்டு உள்ளது.

கடந்த 20203-ம் ஆண்டு 
51 முறை விமானங்களை 
ந�ோக்கி லேசர் ஒளி 
அடிக்கப்பட்டு உள்ளது. 
இது 2024-ம் ஆண்டு 70 
ஆக அதிகரித்து உள்ளது. 
இந்த ஆண்டு தற்போது 
வரை 25 முறை லேசர் ஒளி 
விமானங்களை ந�ோக்கி 
அ டி க ்க ப ்ப ட ்ட த ா க 
கூறப்படுகிறது.

இ தைத்தெட     ர் ந் து 
விமானங்கள் மீது லேசர் 
ஒளி அடிக்கும் மர்ம 
கும்பலை பிடிக்க 
நடவடிக்கைகள் தீவிர 
ப்படுத்தப்பட்டு உள்ளது. 
இந்த லேசர் ஒளிகள் 
பரங்கிமலை, பல்லாவரம் 
பகுதிகளில் இருந்து வருவது 
க ண் டு பி டி க ்க ப ்பட்  டு 
உள்ளது . இதை  யடு த்து 
லேசர் ஒளி கும்பலை 
பிடிக்க அப்பகுதியில் 
கூடுதல் ர�ோந்து ப�ோலீசார் 
ப ணி ய ம ர்த்த   ப ்பட்  டு 
உள்ளனர். இரவு 
நேரங்களில் லேசர் ஒளி 
எ ங் கி ரு ந் து 
அடிக்கப்படுகிறது என்று 
க ண்கா   ணி த் து 
வருகிறார்கள். இதில் 

பரங்கிமலை, பல்லாவரம் பகுதியில்

விமானம் மீது ‘லேசர்’ ஒளி அடிக்கும் 
கும்பலை பிடிக்க கூடுதல் ர�ோந்து ப�ோலீசார்

யுவராஜ், ஒன்றிய குழுத்த 
லைவர் மலர்க்கொடி 
குமார், வட்டார ப�ோக்கு 
வரத்து அலுவலர் 
நாகராஜன் உள்ளிட்ட 
பலர்க கலந்து க�ொண்டனர்.

செங்கல்பட்டு
செங்கல்பட்டு மாவட்ட 

த்தில் புதிதாக 11 மினி பஸ் 
சேவைகளை மாவட்ட 
கலெக்டர் அருண்ராஜ் 
த�ொடங்கி வைத்தார்.

இதில், வித்யாசாகர் 
கல்லூரி-உதயம்பாக்கம், 
கூடுவாஞ்சேரி பஸ் 
நிலையம் -மறைமலைநகர் 
ப�ோலீஸ் நிலையம், 
ஆஞ்சநேயர் க�ோவில் 
புரந்தை வாக்கம்-
மகேந்திரா சிட்டி சந்திப்பு, 
குர�ோம்பேட்டை ெரயில் 
நிலையம்- மாடம்பாக்கம், 
க ா ளி ய பே  ட ்டை -
சிங்கபெருமாள்கேவில், 
பரனூர்ெரயில் நிலையம்-
மணப்பாக்கம் க�ோவில், 
கூடுவாஞ்சேரி பஸ்நி 
லையம்-நெல்லிக்குப்பம், 
நெ ல்லிக்குப்பம்-கூடு 
வாஞ்சேரி பஸ்நிலையம், 
பனையூர் குப்பம்- 
ப�ொன்தூர், நெடுங்கால் 
கூட்டுர�ோடு-மேல்மரு 
வத்தூர் க�ோவில் சந்திப்பு,. 
மேல்மருவத்தூர்கோவில்- 
ப�ொர்பெ    ருன்க ரணை 
வரை மினிபஸ்கள் இயக்கப் 
படுகிறது.

மாவட்ட கலெக்டர் 
அலுவலக வளாகத்தில் 
நடைபெற்ற நிகழ்ச்சியில் 
காஞ்சீபுரம் எம்.பி.செல்வம், 
கூடுதல் ஆட்சியர் (வளர்ச்சி) 
நாராயண சர்மா, வரலட்சுமி 

சர்வதேச கூட்டுறவு நாளைய�ொட்டி

சென்னையில் அடுத்த மாதம் 
26-ந் தேதி மினி மாரத்தான் ேபாட்டி

பங்கேற்க அழைப்பு
� காஞ்சீபுரம், ஜூன்.17-
செங்கல்பட்டு கூட்டுறவுத்துறை மண்டல 

இணைப்பதிவாளர் வே.நந்தகுமார் வெளியிட்ட 
செய்திக்குறிப்பில் கூறி இருப்பதாவது:-

சர்வதேச கூட்டுறவு ஆண்டை முன்னிட்டு, சென்னை 
தீவுத்திடலில், வரும் ஜூலை 6-ந் தேதி, காலை 5.30 
மணிக்கு மினிமாரத்தான் ப�ோட்டி நடக்க உள்ளது. 
ப�ோட்டி சென்னை தீவுத்திடலில் த�ொடங்கி, சுவாமி 
விவேகானந்தர் சாலை, மன்றோ சிலை வழியாக மீண்டும் 
தீவுத்திடலில் சென்றடைய உள்ளது.

இதில், 18 வயது முதல் ஆண், பெண்கள் பங்கேற்கலாம். 
வெற்றி பெறுவ�ோருக்கு, முதல் பரிசு ரூ.30 ஆயிரம், 
இரண்டாம் பரிசு ரூ.20 ஆயிரம், மூன்றாம் பரிசு ரூ.10 
ஆயிரம் வழங்கப்பட உள்ளது. இதுதவிர, ஆண்கள், 
பெண்களுக்கு தனித்தனியாகவும் பரிசுகள் வழங்கப்படும். 
மேலும், பதக்கம், பாராட்டு சான்றிதழ், டி- ஷர்ட், 
சிற்றுண்டி வழங்கப்படும்.

இதில், பங்கேற்க 
விரும்புவ�ோர் https://www.
tncu.in.gov/marathon/register 
என்ற இணைய தளத்தில் 
பதிவு செய்து, ரூ.100 நுழைவு 
கட்டணம் செலுத்த 
வேண்டும். மேலும், கூடுதல் 
விபரங்களுக்கு 9790954671 
என்ற கைப்பேசி எண் மற்றும் 
tncu08@gmail .com என்ற 
மின்னஞ்சல் முகவரியில் 
த�ொடர்புக�ொள்ளலாம். 
இவ்வாறு அதில் 
கூறப்பட்டுள்ளது.

திருமழிசை அருகே

யானை தந்தத்துடன் 5 பேர்கைது

ஈடுபடும் நபர்கள் மீது கடும் 
நடவடிக்கை எடுக்கப்படும் 
என்று விமான நிலைய 
அதிகாரிகள் மற்றும் 
ப�ோலீசார் எச்சரிக்கை 
விடுத்து உள்ளனர்.

இதுகுறித்து ப�ோலீஸ் 
அதிகாரி ஒருவர் 
கூறும்போது, விமான 
நிலையத்திற்கு அருகில் 

லேசர் விளக்குகளை 
ப ய ன ்ப டு த் து வ து 
தடைசெய்யப்பட்டுள்ளது.
விமானத்தின் மீது லேசர் 
ஒளி அடிப்பவர்களை 
கண்காணிக்க விமான 
நிலையத்தைச் சுற்றியுள்ள 
பகுதிகளில் ப�ோலீசார் 
கூடுதல் ர�ோந்து பணியில் 
ஈடுபடுவார்கள் என்றார்.

திருவள்ளூர், ஜூன்.18-
திருமழிசை அடுத்து 

குத்தம்பாக்கத்தில் புதிதாக 
ப ஸ் நி ல ை ய ம் 
கட்டப்படுகிறது. 

கண்காணிப்பு
இதன் அருகே யானை 

தந்தம் கடத்தப்படுவதாக 
திருவள்ளூர் மாவட்ட 
வன  த் து றை  யி ன ரு க் கு 
தகவல் கிடைத்தது.இதைய 
டுத்து வனத்துறை யினர் 
விரைந்து வந்து கண் 
காணிப்பில் ஈடுபட்டனர்.

அப்போது பையில் 
சந்தகேத்திற்கிடமாக நின்ற 
5 பேரிடம் விசாரித்தனர். 
அவர்கள் வைத்திருந்த 
பையை ச�ோதனை செய்த 
ப�ோது 2 யானை தந்ததங்கள் 
இருந்தன. இதையடுத்து 
யானை தந்தங்களை கடத்த 

முயன்றதகா காஞ்சீபுரத்தை 
சேர்ந்த அமர்நாத், முத்துக்கு 
மார் , சையது அகமது, 
குடியாத்தத்தை சேர்ந்த 
அ பி பு ல்லா   , 
முகமதுஇஸ்மாயில் ஆகிய 5 
பேரை கைது செய்தனர்.
அவர்களிடம் இருந்த 2 
யானை தந்தங்கள் பறிமுதல் 
ச ெ ய்ய  ப ்ப ட ்ட து . 
கைதானவர்களில் ஒருவர் 
காஞ்சீபுரத்தில் செயல்படும் 
அறக்கட்டளையின் முக்கிய 
நிர்வாகி என்று 
கூறப்படுகிறது.

அவர்களுக்கு யானை 
தந்தம் கிடைத்தது எப்படி? 
யாரிடம் விற்பனை செய்ய 
வந்தனர்? என்பது குறித்து 
வனத்துறையினர் தீவிர 
விசாரணை நடத்தி 
வருகிறார்கள்.

பறிமுதல் செய்யப்பட்ட யானை தந்தங்கள்.


